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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Monday, 20th March, 1950

The House met at a Quarter to Eleven of the Clock.

[Me. Depury SPEAKER in the Chair]

MEMBER SWORN
Lt.-Col. Kanwar Dalel Singh (Rajasthan).

ORAL ANSWERS TO QUESTIONS
Dury oN BLaok PEPPER

*950. 8hri Sidhva: (a) Will the Minister of Finance be pleased to state
the date from whish export duty was levied on Black Pepper exported from
India to foreign countries?

(b) 1s it a fact that the conditions of the duty were reversed after the
isrue of this notification and if so, why and to what extent?

(¢) What would have been the income from this duty upto the end of the
.financial year i.e., 81st March 1950 if the duty as announced was kept intaot?

(d) What will be the expected amount during the same period under the
revised duty?

(¢) What was the cause for and object of changing the duty after its
‘announcement?

The Minister of Finance (Dr. Matthai): (a) November 18, 1949.

(b) Yes; the rate of duty remained unchanged at 80 per cent. ad valorem,
but with effect from the 20th November 1949 a ‘tariff value’ of Rs. 200 per
ewt. was adopted for the purpose of assessment of this duty instead of the
prevailing market value.

(¢) About Rs. 146 lakhs.
{d) About Rs. 68 lakhs.

. (e) The duty on Black Pepper was imposed in the middle of the season
tin accordance with the policy announced on the 5th Oztober, 1840. As the
jmatter was urgent the actual stock position and market commitmenis includ-
ing the effect of .competition from slternative export souroes ocould not be

(923)
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fully asscssed.. Immediately after the duty was notified and the export com-
mitments became known, it was considered desirable in the interests of main-
taining our cxport trade, particularly, with dollar areas that the incidence of
the duty should Le reduced tewnporarily. It was therefore decided on
administrative grounds and particularly to give greater elasticity to the fiscal
measure to continue the original ad valorem rate but with the preseription of
a tariff value which Governinent are competent to alter as soon as they are
satisfied thav market conditions have reached a degree of stability.

Shri Sidhva: Arising out of parts (b) and (e) of the question, may I know
whether any approach was made by speculators who insisted that the Govern-
memt should change the ‘teriff value’? If so, may we know who were they?

Dr. Matthai: The persons who approached the Government on this subject
were people engaged in the trade, who felt that the result of the duty as it was
introduced in November was likely to affect injuriously the trade interests of
the country-and Government was thercfore prepared to take this into account.

The Minister of Oommerce (Shri Neogy): Apart from the trade some hou.
Members of this House representing certain Southern areas actively interest-
ed themselves in this question and an adjournment motion was sought to be
moved in this House when the position had to be explained.,

8hri Bichva: What was the total shipment of this pepper since this duty
was changed, say up to the 81st January or the end of February, whichever
figure is available?

Dr. Matthal: I have not got the information ready but I can get it for the
hon. Member, if desired.

8hrl 8idhva: Were Government fully satisfied that but for this change of
duty the exports would have been affected?

Dr. Matthal: Government feel that they were perfectly justified in makin
this arrangement, in view of possible competition from alternative sour:es o

supply. .

8hri Neogy: May I, with your indulgence, Sir, point out that we are dis-
oussing this maiter in an atmosphere of unreality, because this morniug’s
papers carry the snnouncement that Indonesia has devalued her currency and

even the rumour of such devaluation had a slumping effect on the Indian
markets as was reported only vesterday in the daily newspapers.

Shri Sidhva: What was the rate of this pepper last week as compared with
the rate that prevailed in the earlier part of February?

Dr. Matthai: You mean the market value? Bubject to correction by the hon.
Commerce Minister, the latest figure T hava seen of market value is a little
over Rs. 600.

Shri Neogy: Tt has already slumped.
8hri Sidhva: T wanted to know the market value last week.
Dr. Matthai: A little cver Rs. 600 as far as T can tell.

Maulvi Wajed Ali: Ts it a fact that as a result of this duty the price of
pepper has gone up very much?

Dr. Matthai: The resu't of rupee devaluation has been a sharp rise in the
price of pepper.
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Seth Gowind Das: Sir, today I have seen the spelling of ‘pepper’. BSince
we have made the English language the State language for the coming fifteen
years, will Goveinment consider vhe possibility of using Hindi words also for
suzh words which have two different meanings?

Mr. Deputy-Speaker: Next question.

Seth Govind Das: I want a reply to my question, Sir.

Mr. Deputy-Speaker: The bon. Minister is not in charge of language.

DispLacED FOREIGNERS

*951. Seth Govind Das: Wiil the Minister of Home Aflairs be pleased to
state the number of displaced persons from Kuropean snd other foreign coun-
tries in India who are receiving Government grunt at present?

The Minister of Home Affairs and the States (Sardar Patel): Noue.

Shri Kamath: Is it not a fuct that ti.l about a year or two ago there were
certnin Afghan detenus in Poona?  If so, may I know whether they are
still there, and whether the allowan e that was being paid to those Afghan
detenus has been discontinued?

Sardar Patel: There were some old Afghan detenus to whom soms allowanee

* is being given. 1 do not know whether this question covers these externees

from Afghanistan- this question refers to displaced persons.
8hri Tyagi: Are some persons from Burma paid any allowances?
8ardar Patel: Nobody is getting any allowsnce.

COURT MARTIAL OF MILITARY QFFICERS

*952. Shri Prank Anthony: (a) Will the Mmister of Defence be pleased to
state how many officers of the Army, Navy and Air Force, respectively, were
Court martialled, during the years 1948-49 and 1949-50?

{b) How many of the alleged offences are in respect of misappropriation,
chenting or other offences connected with military funds?

The Minister of Defence (Sardar Baldev Singh):

(a) Army Navy Air Foroe
1948-49 21 16 14
1949-50 37 1 9
(b)

Army Navy Ajr Force
194849 7 2 2
1949-50 12 .. 8

Shri Frank Anthony: Is it a fuct that this increase among armed personnel
of offences relating to money matters is the direct consequence of _the low

scales of pay?
Sardar Baldev 8Singh: Certainly not.

Shri Frank Anthony: What are the reasons which in the opinion of the
Defence Minister have contributed to this?

Sardar Ba'dev Singh: If the hon. Member wants to know the detnils of
all these things I will be able to get them for him but he should put a new
question.
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Giani G. 8. Musafir: Will the hon. Minister of Defence be pleased to
’gtate wl:lether apart from Court martial any high military officer has been
‘dismissed ?
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‘SBardar Baldev Bingh: There may be some. Fresh notice of this question
may be given.

Shri Frank Anthony: Is it not a fact that in some of these cases where
Army officers have been entrusted with money they have gone straight ou,
paid their debts and have come and said ‘‘Arrest me’’?

Sardar Baldev Singh: Ac 1 have already said, it will not serve any useful
purpose if we go on suppositions. If the hon. Member has got any definite
case in his mind and gives me the details of it I will be quite prepared to look
iuto it.

Sardar Hukam Singh: May I know whether there were any cases of wilful
neglect of duty or conscious negligence amounting to sabotage?

Sardar Baldev Singh: There may be some cases, but it does not arise out
of this question. If the hon. Member puts a fresh question on this particular
puint T will be able to get the information.

Shri Karunakara Menon: Is the number of cases of misappropriation and
other such cases increasing or decreasing after the advent of the Indian
administration ?

Sardar Baldev Singh: As the hon. Member will see from the figures, the
number of cases in 1949-50 is much less as compared to 1948-49.

INcoME Tax INVESTIGATION COMMISSION

*958, Shri Kishorimohan Tripathi: Will the Minister of Finance be pleased
to state what has been the total expenditure on the Income Tax Investigation
Ccmmission since its establishment?

The Minister of !‘inance (Dr. Matthal): Rs. 11,681,127 up to 28th February
1950.

Shri Kishorlmoha.n Tripathi: What has been the total amount of Income-
tax realised through the efforts of the Commission?

Dr. Matthai: From the latest figures that I have seen, the total amount
of evaded income which has been reported by the Commission js about 43 crores
of rupees, and the duty which would be assessable on that would be some-
where about three crores of rupees.

Shrl Gautam: How much of it has been actually realized and has come to
tha coffers of the State?

Dr. Matthal: A little over twenty lakhs.
Shri Gautam: What is the delay or difficulty in respect of the other oases?
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Dr. Matthai: T do not know if the hon. Member is referring to the difficulty
in recovering or in investigating and settling them.

Shri Gautam: In settling them.

Dr. Matthai: The cases are essentially difficult and the kind of judicial
process that the Commission has to adopt is not easy to employ and would
take o little time. But now they have been able to cover a pretty wide
ground and it is safe to assume that the process will be easier hereafter.

Shri Kishorimohan Tripathi: Has the business community concerned dis-
closed all the evaded income, and if so has any Income-tax been realized on
that? \

Dr. Matthai: I think probably what the hon. Member hag in mind is its
proportion to the total nuruber of cases which have been settled so far. I
should say that roughly about two-thirds have been settled on a voluntary
basis..

Seth Govind Das: How long will it take for this Commission to settle all
the cases? Has any report been submitted ?

Dr. Matthai: It is not possible for me to answer that question at present.

Shri A, P. Jain: May I know what amount is involved in the cases settled
by compromise and what amount in the cases which have been settled by
orders of the Commission ? .

Mr. Deputy-Speaker: He has said about two-thirds.
Shri A. P. Jain: No, I want to know the amounts involved.

Dr. Matthal: I can give the information only as regards the number of
cases. That is to say, the total number of cases settled so far is a little over
120. Out of that, about 80 or so have been ‘settled on a voluntary basis,
But what precisely are the amounts involved in the two categories [ am not

able to state straightway.

8hri Jhunjhunwala: The hon. Minister said that only Rs. 20 lakhs has
been realized out of a sum of Rs. 3 erores which is the amount assessed. What
are the reasons for this? Tg it that the assessees are unable to pay or have
no means to pay?

Dr. Matthai: One of the major causes is that there has been considerable
depreciation in the capital value of assets during the past three or four years.
Therefore, the process of recovery has to be based on instalments, payments
which of course means that the recovery would be delayed.

Bhri Tyagi: May I know how many cases are still pending before the Com-
mission ? '

Dr. Matthai: The total number of cases which have been referred to the
Commniission is about 1,370. '

Bhri Tyagi: Is it a fact that only big cases ure referred to the Commission,

or are small cases also referred to them?
Dr. Matthai: I do not know what the hon. Member's idea is of ‘big’ zases.

Shri Tyagi: From the monetary consideration.
Dr., Matthai: What exactly is the hon. Member's monetary consideration?
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8hri Tyagi: I want to know if it is only cases involving big sums of Income-
tax that are referred to the Commission.

The hon, Minister does not seem to be inclined to answer this question.

Dr. Matthai: The hon. Member is very much mistaken. It is not that I
am not inclined to answer it but I am unable to do it.

Shri Tyagi: May I know if the Government hes announced any concession
to such persons as are prepared voluntarily to come forward to pay the Income-
tax due from them?

Mr. Deputy-Speaker: All that is known. A communique was issued and
it is on that basis that settlements are made.

Seth Govind Das: Out of the total amount of Rs. 8 orores how much do
Government think would be actually realized?

Dr. Matthai: It is more than I can tell at present.

Shri Joachim Alva: Arc there cases in the City of Bombay, which my hon.
friend had apparently in view when he referred to ‘‘big sums”, where people
have come forward with voluntary statements but thereafter they have been
turned a deaf ear to by the levy of sums of tax out of all proportion to the
voluntary statements, and in sheer desperation they have gone to courts of
law for assistancé? I will give the case of Nuarrondas Manordas.

Dr. Matthai: T have no information on that.
Shri Gautam: Is it proposed to wind up the Investigation Commission?

Dr. Matthai: On the other hand it has been announced that the life of the
Commission has been extended by a year, that is, until normsl expiry of

the Act takes place. )

Dr. Pattabbi: May T ask the hon. the Finance Minister whether any esti-
mate has been made by Government of the tenure of this Commission and
whether they will he allowed to function for twenty years to dispose of
these one thousand and odd cases?

Dr. Matthai: Under the Act as it stands at present, the Commission will
continue in existence until March 1951, so that the House will have ample
opportunities of examining the situation.

8hri Tyagi: Can the hon. Minister give us an idea as to on what points
the compromises have been arrived at—whether the sum due has been re-
duced, or whether their accounts have not teen seen? What are the points
on which compromises have been arrived at?

Mr. Deputy-Speaker: How can all these details be gone into?
Dr. Matthai: The general principles governing vo'untary settlement were’
set out in the press communique which was issued by Government last October.

Seth Govind Das: How many parties have taken advantage of that com-
munique?  Ilave any parties come forward and made any proposals for
voluntary settlement?

Mr. Deputy-Speaker: He has said that out of 120 cases sbout 8) have
been settled on a voluntary basis.
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REqroNnaL CoMMITTEES OF ALL INDIA CoUNOIL OF TECHNICAL EDUCATION
*954. Shri 8. 0. Samanta: Will the Minister of Education be pleased to

state whether Regional Committees of the All India Council for Teohnical
Education have been set up?

- S g ol e S 2 T S ol

The Minister of Education (Maulana Azad): No; but these Committees are
expected to be set up soon.

Shri 8. 0. Samanta: Have Special Officers and the necessary staff been
appointed ?

et 8y gl pan K8 B Ly j5ilEl PAaaSsmel Bdgund g0 o ¢ ofi] Wy
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Maulana Azad: Yes, two Assistant Educational Advisers have been
appointed and they are to bg posted very soon at Bombay and Calcutta.

Shri 8. 0. SBamanta: Have sites for thc South and North Regiong bcen
settled ?

&S 2 pylae oS ppae Jaepl - 2 agd dagi bl gl - yagd 1 O Ulye

nl UFR o e Utye eRaRel oS il - 2y dsp @i o ot a0

oa pamo Jof &S 5 S D] K an oS o S oo oa S pe

& Jla § ol—lola o alag Kl sly gt O pRe - K la S Typd ooy
- & a5 8yt 6 gptenS (M oo 0] £ dage sla 05 &

Maulana Azad: No, s decision in this respect has not yet been arrived at.
The hon. Member knows fully well that recently a lot of changes have taken
place. The old Native States have merged with the Provinces and %o the
boundaries of these provinces have greatly altered. 8o it was difficult to
settle any boundaries immediately, but very soon a decision would be made
in this respest. It is hoped that within two or three months we would be
able to set up the Regional Committees.

" 8hrl 8. 0. Samanta: What is the criterion by which the Members of the
Committea will be selected ?

e o e el e kO U
Maulana Azad: I cannot give thig information just now.
arg AT fag & a7 suAAr srgan § B feadr safeat adi
3t gigd s v Fafeat ai ar w8 ?

Babu Ramnarayan Singh: T wish to lmow how many Committees would be
set up and will there be two Committées for each of. the provinces or not?
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Maulana Azad: There cannot be more than four or five circles. Every
circle will have a committee, but just now I caunot tell the exact jurisdiction

of each circle.

REBELAXATION OF AGE LIMIT FOR JOINING DEFENOR FOROES

*956. Dr. M. V, Gangadhara Biva: Will the Minister of Defence be pleased
to state whether it is a fact that Government have, in view of the economic
depression, re!axed the age of 16 to that of 20 in respect of Harijans, Tribal
and Backward candidates wishing to join the Defence forces?

The Minister of Defence (S8ardar Baldev 8ingh): The present age limit is
not 16. It varies from Service to Scrvice and for different types of recruit-
ment. Government do not see any reason for relaxing these age limits on
the grounds of economic depression.

Dr. M. V. Gangadhara 8iva: May I know how many Harijans have joined
the Defence Services? .

S8ardar Baldev 8ingh: Tt is difficult for me to give their different cate-
gories of recruitment. 1f the hon. Member wants to know the number
recruited in the different Bervices, I will have to have notice for that.

Dr. M. V. Gangadhara 8iva: Which are the States from which the largest
nutnber of Scheduled Castes recruits were enrolled?

Mr. Deputy-Speaker: That does not arisc out of this question. The hon.
Member wanted to know only if the age-limit will be relaxed.

Dr. M. V. Gangadhara 8iva: May I know how many would have joined
the Defence Services if the age-limit had been relaxed?

Mr. Deputy-Speaker: It is a hypothetical question.

Shri A. P. Jain: Is it a fact that some candidates, about twenty in number,
were admitted to the Military Academy, who had actually failed in the en-
trance examination?

Sarder Baldev 8ingh: I do not know what case the hon. Member has in
mind, but if he wants to have definite information I will find out and let
him know about it.

8Shri A. P. Jain: I have the case of the Military Academy, Dehra Dun, in
mind where certain students were admitted even after they had fai'ed in the
examination...... ceinee

Mr. Deputy-8peaker: IJow does it arise out of this question? Here the
questioner wanted to know as regards the relaxation of age.

Babu Ramnarayan Singh: Will the hon. Minister kindly give the reasons
why he is nou prepared to relax the age-limit in the cuse of Bcheduled Castcs?

Sardar Baldev 8ingh: As far as the recruitment of members of the Scho-
duled Castes in the Armed Forces is concerned, it is not possible for us to
relax the age-limit because it creates different categories of officers and men
which is contrary to -the rules that we have framed, and will create an awtful
lot of difficulties for us.
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Sardar Hukam 8ingh: ‘May I know whether this Government of ours has
considered the desirability of relaxing the age-limit in favour of persons who
did rot join the Services on account of conscientious objection to serve the
alien Government?

Mr. Deputy-Speaker: It does not arise out of this question.

Cost or-EpucaTioN

#9567, Shri Kishorimohan Tripathi: (a) Will the Minister of Education be
pleased to stute whether Government have enquired into the average cost of
education per student for the following:

(i) Primary education, (ii) S8econdary Edueation, and (iii) Higher edu-
cation ?

(b) 1f so, what are the findings of the enquiry?
(c) 1f not, do Government propose to hold such an enquiry?

6 8 S e ebpalalel LK ¢ (Ol Ulye) Sy S e
-a Ll
1{The Minister of Education (Maulana Azad): A statement is laid on Table-
of the House.

~8hri Kighorimohan Tripathi: Are Government aware that quite a large
number of students of the lower middle class are finding it impossible to take
to higher and secondary education because of the high cost?

- ST usr et O S prl (] e '8 £ By - a1 O Ulye
Maulany Azad: No, the Government have not rezeived any such comp‘sint.

LoaN To MADHYA PrRADESH

*959. Shri Lakshmanan: Will the Minister of Finance be pleased to state:

(a) whether any loan has been applied for by the State of Madhya Pradesh
for the purpose of starting factories for the production of aluminium, cement,
sugar ete.;

(b) whether any amount has been sanctioned aund if so, how much; and

(0) whether the feasibility of the schemes proposed has been scrutinised by
Government before sanctioning the loan?

The Minister of Finance (Dr. Matthal): (a) Yes..

(b) No.

(c¢) Does not arise.

8hri Lakshmanan: May I know whather the aluminium factory was a
Government concern even from the start or whether it wag taken over by
Government from private hands?

Dr. Matthai: T am afraid I have no information about that, but I do not
think tho industries in respect of which loan assistance was asked and appli-
cations made by the Madhya Pradesh Government, refer to the aluminium
industry as far as I can remember at present.

t Bee corrcotion to this answer in Part T of Debates, dated 3rd April, 1950.
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Shri Frank Anthony: Is it Government’s policy to make loans to Pro-

vineinl Governments even though there may be a danger of these loans being
misdirected or wasted? '

Dr. Matthai: That certainly is & consideration that Government takes into
account., In this particular case, of course, Government had to consider
whether in view of the present financial stringency sufficient priority could

be aczorded to the kind of schemes that the provincial Government had in
mind.

Shri Frank Anthony: May I know whether because of the mismanagement
with regard to this aluminium factory iu Madhya Pradesh, the Btate Gov:
ernment has undertaken liability amounting to almost Rs. 88 lakhs without
anything being done?

Dr. Matthal: T have no information about the aluminium industry.
Cusroms DuTY IN HYDERABAD

*961. Shri Sanjivayya: (a) Will the Minister of States be pleased to state

whether Government are aware of the fact that customs duty is levied in the
state of Hyvderabad?

(b) If so, do Government propose to abolish it?
The Minister of Home Aftairs and the States (Sardar Patel): (a) Yes.

(b) Tt has been agreed with the Government of Hyderabad that internal

customs duties should be abolished gradually over a period of four years from
the 1st April, 1950.

Shri Sanjivayya: Is there any other State in India where customs duties
are levied? :

Sardar Patel: Yes. The agreements with Madhya Bharat, Saurashtra
and Rujasthan limit the maximum period to five years with provision for
earlier abolition depending on the growth of revenue from sales-tax.

PENSION TO LAST GOVERNOR GENERAL

*982. Shri Ranga Reddi: Will the Minister of Finance be pleased to state
whether uny decision has been taken by the Government regarding the payment

of pension or the like to the last of the Governor-Generals and if so, what is
the amount?

The Minister of Finance (Dr. Matthal): Yes. Government have sane-

tioned an allowance for life of Rs. 1,000 per month with effect from the
26th Junuary,” 1950.

Government have done so, in pursuance of a principle which t_hey wish to
apply to retiring Presidents. It is proposed to initiate legislation for this
purpose in due course,

Shri Ohandrika Ram: Is this allowance subject to income-tax?
Dr. Matthai: Yes.

Shri Feroz Gandhi: Sir, may I suggest that Question I\.To. 977 be taken
up along with Question No. 968 as they are on the same subject?

Mr. Deputy-spo&ker: Yes. The hon. Finance Minister may answer both
the ‘questions together.
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EXPENDITURE ON QUESTIONS IN PARLIAMENT

*963. Shri Kunhiraman: Wil the Minister of ¥Finance be pleased to state:

(a) the average expenditure usually incurred for answering each question
(Starred and Unstarred) put in the Parliament by members; and

(b) how the figure is arrived at?

The Minister of Finance (Dr. Matthai): (a) As no staff is solely amp'oyed
on replying to hon.. Members' questions, it is extremely difficult to give an
appreximate figure. On the basis of the time spent in respect of questions

addressed to me during the Budget and Autumn sessions of 1949 I should
say that a very rough but conservative estimate of the average expenditure per

question is Rs. 60.

(b) The figure was arrived at by dividing the total amount of time taken
by various officers in preparing the material for replies to the questions received
in 1949 by the Ministry of Finance by the total number of questions, and
adding to the result an equal amount to allow for the time spent by other
Ministries or offices in collecting material required by the Finance Ministry.
This does not include- the time spent by the Minister in studying the back:
ground material required for answering supplementary questions.

EXPENDITURE ON QUESTIONS IN PARLIAMENT

*977. Shri Feroz @andhi: (a) Will the Minister of Finance be pleased to
state the expenditure incurred by Government in answering questions in
Parliament in 1948-49 and 1949-50 up to date?

(b) What additional staff has been appointed for this purpose in each
Ministry ?

: (c) What is the approximate expenditure involved in answering this ques-
ion ?

The Minister of Finance (Dr. Matthai): (a) to (c). The information is being
collected and & statement will be laid on the Table of the House in due course.

In-this connection, the attention of the hon. Member is invited to my
reply to the Starred Question No. 963 by Shri Kunhiraman,

Prof. Ranga: Is it not a fact that Ministers feel very uncomfortable when
these questions are put to them?

Dr. Matthai: On the other bhand, Ministers welcome these questions,

As far as T am concerned, this expenditure is entirely worth whi'e. 1t is
not merely that we are in a position, as a result of these questions, to put the
House and the country in possession of information regarding important
matters but I may also say that in respect of many questions addressed to
me they have been the meang of directing my attention to matters whish
otherwiso might have escaped my notice—[Hear, hear.]

8hri Tyagi: May I know if the expenditure on telegrams and other enquiries
made from the countryside, States and other places is included in this
average?

Dr. Maithai: Yes.

8hri Tyagi: Will the hon. Minister agree and confess that the supplemen-
taries which I put do not cost him anything?



984 FARLIAMENTARY DEBATES [20T Mar. 1050

Mr. Depuiy-Speaker: Order, order. It costs the time of the House and
not the time of the hon, Minister.

SpPrOIAL RECRUITMENT BoARD, TRANSFER BUREAU AND EMPLOYMENT CO-ORDINATION
COMMITTEE

%985, Lala Raj Kanwar: Will the Minister of Home Affairs be pleased to
state whether the Special Recruitment Board, the Transfer Bureau and the
Employment Co-ordination Committee are still' functioning and if so, for what
further period are they likely to continue?

The Minister of Home Aflairs and the States (Sardar Patel): The Transfer
Bureau was wound up about seven months ago. The staff employed under
the Employment Co-ordination Committee has also been disbanded; the Com-
mittes continues to function without any staff in a purely advisory capacity.

Téle Special Recruitment Board is likely to continue till the end of August
1950.

Lala Raj Kanwar: May I know whether these bodies or committees consist
of permanent officials, or are there any non-official representatives on them?

Sardar Patel: The Special Recruitment Board has a non-otficial Member
on it.

Lala Raj Kanwar: What is the number of appointments filled by these
bodies so far?

Bardar Patel: I cannot give the numbers, because the work is still going
on.

Lala Raj Kanwar: Cannot the work z:emaining to be done by these bodies
or committees be usefully transferred to the Union Publi» Service Commission?

Sardar Patel: There are two Members of the U.P.S.C. on the Special
Recruitment Board.

EcoNoMIO AND FINANCIAL ADVISERS AND STATISTIOAL OFFICERS IN MINISTRIES

*966. Lala Raj Kanwar: (o) Will the Minister of Finance be pleased to
state the names of the Ministrics of the Government of India in which Econo-
mic and Financial Advisers or Statistical officers or officers holding similar
designations and charged with similar duties are appointed?

(b) What is the staff employed under each such officer?

The Minister of Finance (Dr. Matthai): (a) Economic or Statistical Officers
have been appointed in the following Ministries:

(1) Ministry of Agriculture, (2) Cabinet Secretariat, (3) Ministry of
Commerce, (4) Ministry of Communications, (5) Ministry of Defence, (6)
Ministry of Education, (7) Ministry of External Affairs, (8) Ministry of Finance,
(9) Ministry of Health, (10) Ministry of Information and Broadcasting, (11)
Ministry of Industry and Supply, (12) Ministry of Labour, (13) Ministry of
Railways, (14) Ministry of Rehabilitation, (15) Minisfry of Transport, and
(16) Ministry of Works, Mines and Power.

There are no Financial Advisers in any of the Ministries, all financial
advice work being done in the Finance Ministry.

(b) The information is being collested and will be placed on the Table of
the ‘House in due course.
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Mr. Deputy-8peaker: These details are given in the brochure  ciroulated
by the hon. Minister.

Dr. Matthai: Yes, Sir.

Lala Raj Kanwar: Is there any proposal to appoint such Advisers in the
remaining Ministries ?

Dr. Matthai: At present, what we sre considering is to set up .an organisa-
tion which would help to co-ordinate the work done by the Economic and
Statistical Advisers attached to various Ministries.

Lala Raj Kanwar: May I know how much money has been saved by the
appcintment of these Advisers?

Dt. Matthai: It is very difficult to equate the work in terms of money
value, but there is o good deal of advantage which the Ministries have gained
by reason of the appointment of these Advisers.

Pandit Kunzgru: How long has the question of co-ordinating the work done
by Statistical Officers been under consideration?

Dr. Matthai: As far as the statistical side is concerned, we have already
taken steps towards the formation of a Central Statistical Organisation, and as
far as economic work is concecrned, there is already an economist attached to
the Cabinet Secretariat, whose main business at present is to co-ordinate the
work done by the various Ministries. 1 have no doubt that, ag the Planning
Commission begins to do its work, one of the matters on which it would be
expected to make recommendations would be the setting up of an organisution
here which would have the effect of co-ordinating this work completely.

Prot. Ranga: Is there any Economic Adviser to Government and if so,
may I know whether he has any control and supervision over, or responsibi-
lity of providing guidance to, these Statistical and Financial Advisers?

Dr. Matthal: The Economic Adviser attached to the Cabinet has the primary
function at present of co-ordinating the work done by the various Ministries.

Shri Ramalingam Ohettiar: Are these Advisers working under the Finance
Department or under the different Departments to which they are attached?

Dr. Matthai: Each Adviser works under his own Ministry.

Shri B. Das: To what extent will the Planning Commission utilise the
services of the Economic Section of the Finance Ministry, through whom the
Finance Minister wishes to co-ordinate the work of all Economic Advisers and
Statistical Advisers?

Dr. Matthai: As the hon. Member will have noticed from the announce-
ment made by Government in regard to the terms of reference of the Planning
Comnmission, the basis on which they propose to work is that they will be
in close touch with the Ministries concerned and in doing so, I have not the
slightest doubt that they will keep in touch with the Economic Advisers
attashed to those Ministries.

8hri Tyagi: May I know what is the exact nature of work which these
Economic Advisers are required to do in relation to each Ministry? Are they
the sanctioninz authority or they are only required to forward the proposal
to the Ministry? 1 want to know the exact nature of their work.

Dr. Matthai: With regard to all these Ministries, ag the hon. Member
will appreciate, the economic problems which arise in connection with them
are importanl problems, and when a Minister or a responsib'e officer in the
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Ministry finds that he needs special advice on an economic problem which
arises in connc:tion with his Ministry, he takes the advice of the Kconomic
The work of the Iiconomic Advisers is purely advisory.
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Adviser.
8hri Tyagi: May | know il the appointment of these officers has accelerated
the speed of the work in the different Ministries or it has halted it?

Dr. Matthai: It has increased the usefulness of the work. Speed is one
of the elements of usefulness,

Prof. Ranga. Are these Advisers appointed in addition to the representa-
tives of the Finance Ministry in these various Ministries?

Dr. Matthai: No. The work done by these Economic Advisers is not in
respect of finanzial matters as such,  The Financial Adviser deals largely with
questions of expenditure and the technical side of finance, but these Advisers
deal with general economic problems.

Shri Sidhva: With regard to Statistical Officers, may 1 know  whether
Government have any proposal to combine all the Statistical Officers into one
Central organisation to avoid extra expenditure and also to  collect proper
statistics ?

Dr, Matthai: The idea is to have a Central orgunisation, but that docs not
necessarily mean that the statisticians attached to individual Ministries would

be eliminated: it wou'd be necessary to have both.
Pandit Kunzru: Will the Central organisation for the co-ordination of the
work of Statistical Officers be asked to lay down the qualifications that Statis-

tical Officers recruited in future should possess? 1 suppose (Government
knows that Statistical Officers have been recruited on no uniforrn basis.

Dr. Matthai: That is certainly an important consideration, which I have
no doubt both (Government and the Central Statistical Organisation will keep

in mind.

Shri Raj Bahadur: May 1 know the tota' expenditure incurred on these
Advisers, their staff and establishment taken together?

Dr. Matthai: 1 have not got the information right here, but T can easily
supply it to the hon. Member.

Shri Raj Bahadur: May I know whether there is any delay in the outturn
of work, on acrount of these Advisers?

Mr. Deputy-8peaker: This has already bcen answered.
they are useful and there is no question of delay.

Shri Raj Bahadur: May I know whether there is any delay in the outturn
of work?

He has said that

Shri Tyagi: Are they useful in time or space only?

Dr. Matthai: I think I can give n straight answer to that question. With-
out an liconomic Adviser who has special qualifications in that particular
sphere of work, the possibility is that an officer in the Secretariat or a Minis-
ter not uequainted with economic matters might take a little more time in
arriving at his conclusions.  This Adviser, T think, helps to expedite them.

Pandit M. B. Bhargava: May 1 know whether the advice tendered by these
Economic Advisers is always adhered to and acted upon by the Minister
concerned? T want to know whether it is not hrushed aside in most cases.
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Dr. Matthai: It is taken seriously into account, but any particular sug-
gestion made by the Economic Adviser may or may wnot be accepted, but it
will certainiy form the background against which the Minister cores to his
decision.

Pandit M. B. Bhargava: What hag been the past practice? 1In what
perzentuge of cases was the advice azcepted and in what percentage of cases
was it ignored? i

Dr. Matthai: It is not possible in these cases to draw a clear-cut distinction
between advice which hrs been accepted and advice which has been rejected.
All that 1 can say is that the advice is seriously tuken into account.

Shri Iyyunni: May 1 know whether it is a fact that there is an indepen-
dent Economic, Financia! Statistical Adviser attached to each Ministry?

Dr. Matthai: l'or each Ministry there is a separate  Economic
Adviser.

WOMEN SENT OVERSBAS FOR TRAINING IN NURSING

*969. Shri Rathnaswamy: (a) Will the Minister of Health be pleased to
state how many women were sent to foreign countries for higher training in
nursing during the last five yeurs?

(b) What are the qualifications prescribed for selection for this training ?
(¢) Are married women debarred from being selected for this course?

(d) How many women have so far been sent from Madras alone during the
last five years?

The Minister of Health (Rajkumari Amrit Kaur): (a) 49.

(b) A statement containing the information is laid on the Table >f the
House.

(¢) No, but preference is given to single women and widows without
encumbrances.

(d) Bix of the candidates were sponsored by the Madras Government,

STATEMENT

Qualifications prescribed for candidates for posts-graduate nursing training
abroad

(a) General Education.—The candidates should bave pussed Senior Cam-
bridge, Matriculation or equivalent examination. Good knowledge of English,
both written and spoken is essential. (In 1949 candidates who had not
passed the matriculation or an equivalent examination but were otherwise
qualified were also considered).

(b) Professional Iiducation.—The candidates excepting those applying for
a course in Dietetics, should be certificated nurses and registered as such with
ons of the Nursing Councils in India. Female nurses trained in hospitals for
women and children should also be trained and registered for aursing of
male patients. Candidates for the Health Visiting course and - course in
District Midwifery should also be registered midwives.

(c) Profensional Experience.—The candidates should have certificate ex-
perience of not less than three years as ward sisters or staff nurses in a hos-
pital rezognised as a training school for nurses. Candidates for the Public
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Health Teacher or Public Heslth Administrator course should be qualified
Health Visitors with five years' post-certificate experience.

Candidates for the Hospital Administration course should have had five
years post certificate experience and should have held a post of an Assistant
Matron or Ward Sister.

Candidates for the Bister Tutor Course should have studied chemistry and
physics at least upto School Certifisate.

Candidates for the Industrial Nursing Course should (a) not be less than
24 years of age, and (b) submit evidence of having had at least one month’s
satisfactory experience in one aspect of nursing work selected from each of
the following two classes:

(i) Casualty, out-patients, public health.
(ii) ophthalmie, skins,

(d) The candidates for a course in Dietetics should hold a School Leaving
Certificate, a School Certificate, or Matriculation, and one of the following
qualifications:

(i) A University Degree in Science. =~ The candidates should have
passed both in Physiology and Chemistry at the final examination
for the degree.

(il) A University degree in Household and Social Science.

Candidates for this course need not be trained nurses.

8hri Rathnaswamy: May I know how much it cost the Government for
five years to give training in higher nursing? '

Rajkumari Amrit Kaur: I would like to have notice of that question.

Shri Rathnaswamy: May I know, 8ir, whether any preference is shown
to women whe have war service to their credit?

Rajkumari Amrit Kaur: No, I do not think any preference is given for war
servico ag such. Preference is given to those who have had adequate service

and have a background of nursing.

8hri Rathnaswamy: May I know the countries to which these people
have been sent for higher nursing? :

Rajkumari Amrit Kaur: They are generally sent to the United Kingdom.

8hri Frank Anthony: Is any preference given to nurses who have qualified
themselves in the newly instituted degree examinations?

Rajkumari Amrit Kaur: Yes, certainly.

Shri Frank Anthony: Is it not a fact that experience has shown that
nurses with degrees have less practical abilities than the old diplomaed nurses?

Rajkumarl Amrit Kaur: That is not so.

Shri Frank Anthony: Is it not a fact that the University Commission has
recommended that the less the Government insist on degrees, the more effi-
cient will the administration be and whether this is in keeping with the
University Committee’s rezommendations?
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Rajkumari Amrit Kaur: We require highly-trained nurses for the training of
other nurses here and it is very necessary for us to have these highly-qualificd
women,

Shri Kamath: In reply to part (c) of the question, did the hon. Minister
suy that preference will be given to unmarried or single women?

Rajkumari Amrit Kaur: I said preference is given to single women and
widows without encumbrances.

Shri Kamath: When women are deputed abroad for higher training in
nursing, is any assurance or undertaking given by them that on their return
they will serve for a definite period and not get married or encumbered
otherwise ?

Rajkumari Amrit Kaur: All scholarship-holders give an undertaking that
they will serve Government for a certain period.

Shri Joachim Alva: What are the stundards for the selection of these
cundidates?  Are they recommeunded by the Provincial Governments?

Rajkumari Amrit Kaur: T have lnid a statement on the Table of the House
giving the requisite standard.

Shri Kamath: Has there becn any instance where any of these trainoes
got marriad while she was abroad?

Rajkumari Amrit Kaur: I would like to have notice of that question.

Shri Raj Bahadur: May I know the specific part of the training for which
t"ey are sent ubroad which iz vot uvailable in India.

Rajkumari Amrit Kaur: Very little post-graduate and specialised training
is svailable here und I may suy that these trainees who go abroad comeback
very much benefited by the'r studies there.

Seth @ovind Das: TIs it not a fact thut because Mr. Kamath is not himself
married, he has no authority to say anything on the question of marriage?

Mr. Deputy-Speaker: I would only urge on the hon, Member himself to
denide it for Mr. Kamath,

RETRENOHEMENT IN DELHI POLYTECHNIC

*970. Giani G. S. Musafir: () Will the Minister of Education be pleased
to state whether any retrenchment has been made, recently in the staff of the
Dethi Polytechnic ?

(b) If eo, is it an economy measure?

(c) What was the total monthly expenditure on the said staff before the
retrenchment and what is the expenditure at present? :

(d) What was the total strength of staff, how much economy has been rade
und how many persons have been thrown out of employment?

Ll gyl - Al Mbe'-u\s-é:(&bfw,»)v&é,sjdf,{uo
-t I e - Byl st I e aar e
The Minister of Education (Maulana Azad): (n) No.
(b) to (d). Do not arise?
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ARMY PERSONNEL OAPTURED BY PAKISTAN

*971. 8hri Joachim Alva: Will the Minister of Defence be pleased to state:

(a) the mumber of :personnel from the Indian Army captured by Pakistan
or the ‘Azad Kashmir’ forces up to the end of December, 1949;

(b) the number of persons from the Kushmir State Forces captured or
detained by Pakistan Government or the ‘Azad Kashmir’ Forces; and

(c) where these persons are lodged?

‘The Minister of Defence (Sardsar Baldev Singh): (a) 44.

(b) 644.

(c) They are detained in the Attock Camp.

8hri Joachim Alva: Do the Red Cross people inspect thesé camps?

-Sardar ‘Baldev 8ingh: I believe some of the representatives of the Red
Cross have inspected these camps. :

Shri Joachim Alva: Are these prisoners allowed to send letters to their
relations in India and are such letters received regularly here?

Bardar Baldev 8ingh: I think so.
Shri Raj Bahadur: What are the ranks to which these prisoners belong?
Sardar Baldev Singh: The following are the particulars;

Junior commissioned officers 2
Indian Arny Other ranks 40
Non-combatant enrolled personnel 2
[ Officers 10

R Dy .
State Forces of ‘2 J ch)r;;?err c%r;lrﬂx{xssmoned officers 5;[75
'ig‘;:;::. and Non-combatant enrolled personnel 10
n | "Non-combatant unenrolled personnel 18
Civilians 4

Shri Joachim Alva: Are any food parcels permitted to be despatched to
these prisoners?

‘Sardar Balev Singh: Tt is not possible for me to know what exactly the hon.
Member means by ‘food parcels’.  But small parcels of sweets and other
things are allowed to be sent to these prisoners.

Shri Joachim Alva: Are there any proposals under the oconsideration of
the two Governments about the prisoners being sent back to India or their
detention being terminated?

-Sardar Baldev 8ingh: The hon. Member will recollect that a few dayvs ngo
this question was answered by the Prime Minister to the effect that it has
not been possible to come to any settlement with the Pakistan Government
about the exchange of these prisoners.

Shri Deshbandhu Gupta: May I know the number of Pakistan army per-
sonnel captured by India?

Sardar Baldev Singh: We have some offitzers.  If the hon. Member wants
to know the c¢xact number T will have to have notice of that.
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SoLpiERrs’ BoARD

*972. Shri Rathnaswamy: (u) Will the Minister of Defence be plessed to
gtate what are the functions of the Soldiers’ Board?

(b) How many boards are functioning in India?

(¢) What are the bases on which these boards are constituted?

_ The Minister of Defence (Sardar Baldev Singh): (a) The function of the
Bailors’ Soldiers’ and Airmen’s Board is to look after the welfare of ex-service-
‘men and their families and the interests of serving personnel absent fromn
their homes. .
. (b) Besides the Indian Sailors’ Soldiers” and Airmen’s Board at New Delhi
and twelve Central State Boards, there are 176 District/State Sailors’ Soldiers’
and Airmen’s Boards.

(¢) That normally there should be more than 5,000 ex-servicemen and
families of serving personnel (each family counting as one unit) resident in
the area of a District Board.

Shri- Rathnsswamy: Is it a fact that many cases of soldiers who served in
‘the last war are still pending settlement and if so what steps are Governmen|
?calting to expedite settlement?

- Sardar Beldev 8ingh: There is no doubt that a number of cases are stiil
pending.

. Shrl Rathnaswamy: Is it the intention of Government to abolish these
pboards in the near future?

Sardar Baldev 8ingh: No Sir., On the other hand these Boards have
_!served a very useful purpose,

Ex-BriTiSH POLITICAL AGENTS

*973. Shri Joachim Alva: Will the Minister of States be pleased to state:

(a) whether some British ex-Political Agents have recently come to India
@nd are touring Indian States, contacting former Rulers; and

:  (b) if the answer to part (a) above be in the affirmative, whether Mesars.
Phillips and Scott, former Political Agents of the Eastern States Agency are

amongs| these who are touring India?
3

The Minister of Home Aftairs and the States (Sardar Patel): (a) and (b).
‘Bome ex-Political Officers including the two mentioned above by the hon.
Member are touring Indis and renewing their old friendships.

Seth Govind:Das: Have Government any report about their activities and
gtheir loitering in different places, particularly the States?

Bardar Patel: Why should Government have any reports about their
Pprivate work? If they are doing any business, or renewing their acquaintances,
no reports are necessary. B

8hri Raj Bahadur: What is the natuﬁ of business which has been shown in
their visas or passports under which they have come here?

Sardar Patel: Apart from business, anybody ig entitled to come here as
& tourist,
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Seth Govind Das: May I tuke it, Sir, that nothing objectionable has been
heard about these people from the C.1.D. or other Intelligence Departments
of Government?

Sardar Patel: Nothing has been heard.

Shri Joachim Alva: Is any check kept upon these visitors who come to India
via Pakistan on the pretext of meeting their old friends?

Sardar Patel: That is the most convenient route.

PANCHAYAT SYSTEM IN CENTRALLY ADMINISTERED AREAS

*975. Thakur Lalsingh: (a) Will the Minister of States be pleased to
state whether the Government of India propose to introduce Panchayat
system in the villages of Centrally Administered areas?

(b) If the answer to part (a) above be in the affirmative, how long will it
take?

The Minister of Home Affairs and the States (Sardar Patel): Village Pan-
chaynis are already functioning in most of the Centrally administered areas.
Ench area has adopted models most appropriate to its need, conditions and
stute of development. In the areas in which no such Panchayats are
functicning Gevernment will congider the introduction of the system as soon
as adwinistrative organisation has been completed.

FOODIPOISONING IN DEERA DUN ACADEMY

*976. Shri Kamath: Will the Minister of Defence be pleased to state:

(a) whether all the cadets at the Dehra Dun Academy were taken ill
recengly due to food poisoning;

(b) if sq, when and the nature of the malady which overtook them; and

(¢) whether any 1nqu1ry has been held into the matter and if so, with what
results?

The Minister of Defence (Sardar Baldev 8ingh): (a) Approximately 25 per
cent. of the cadets of the Military Wing of the National Defence Academy
were so taken ill.

(b) (i) These cases occmred between 28th February 1950 and 2nd March
1950,

(ii) The cadets concerned have all since rezovered with the exception
of nine or ten who are also now well on the way to recovery.

(¢) (i) A preliminary investigation by senior medical officers was carried
out immediately the incident occurred.

(ii) The officers found a food poisoning germ in the food or drink of the
cadets, which has been isolated nnd is being investigated at the Armed Forces
Medicenl Centre. Poona, in order to identify it.

(iii) A Court of Inquiry has also been convened to investigate into the
causzs of the incident and further action will be taken in accordance with the
findings and the recommendations of that court.

Shri Kamath: Ts it a fact that very recently the old caterer’s services have
been terminated and a new one has been given the contract?
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Sardar Baldev Singh: I believe, not very recently but some time ago the
contractor was changed. '

Shri Kamath: Is there any truth in the geport that the old caterer, whose
services were terminated, deliberately poisoned the food with a view to spite
the new caterer? .

Sardar Baldev Singh: That is one of the reasons given for the food-poisoning
but it is not possible for me to suy anything definitely at present.

8hri Tyagi: Is the hou. Minister aware that a few months before a similar
case had been reported about fgod-poisoning in this Academy?

Sardar Baldev Singh: No.

Shri Kamath: Was the old caterer summoned by this Enquiry Committee
to give evidence?

Sardar Baldev Singh: As I have already stated, the investigation is
going on and I am not in a position to say at present what the report of that
Committee is.

Shri Raj Bahadur: How long after taking the poisoned food did the students
get ill?

Bardar Baldev Singh: Next day after breakfast.
8hri Tyagi: What precautions have been taken to prevent this happen-
ing in the future?

Sardar Baldev 8ingh: As 1 pointed out, an enquiry has been held and the
first report has been received. They have suggested certain measures for
iriproving the sanitation as well as other measures but they have not leen
finalized as yet.  Unless and until the enquiry is completed, it will not be
possible for me to say anything in the matter.

8hri Tyagi: 1s there no Medical Officer to test the food before serving?

Sardar Baldev Singh: No.

Shri Kamath: Was it the samec illness which overtook them all and what
were the symptoms of the illness?

Sardar Baldev 8ingh: The symptoms, as far as all these cases are con-
cerned, were more or less the same and the first symptom was headache,
vomiting and slight fever.

8hri Raj Bahadur: May I know whether any steps have been taken with
n view to prevent the old caterer and the new caterer from abszonding, by way
of sccurity or otherwise?

Sardar Baldev 8ingh: Even if the old or new caterer absconds I do not
think it.will be difficult for us to trace them.

Shri Kazmi: Sir, may I be allowed to put question No. 988?
Mr. Deputy-Speaker: Yes, I can allow if it is a malter of importance.

Shri Kamath: Sir. will you not take the questions in the order in which
they appear in the list, because Dr. Deshmukh's question is No. 958 and 1

have been authorized to put that question?
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Mr. Deputy-Speaker: Dr. Deshmukh has. obviously not told the hou.
Member that he hus withdrawn his question.

Shri Xamath: It is not shown here. 1ls it not customary to show that it
is withdrawn?

Mr. Deputy-Speaker: I am told that the information was sent to the office
very late.  Anyhaw such enquiries are not necessary. If any particulars are
necessary regarding Dr. Deshmukh’s question, the hon. Member should ask
him on whoso behaif he is trying to put the question. Shri Kazmi.

TranNsrFER oF HigE CouRT JUDGES

*968, Shri Kazmi (on behalt of S8hri 8hiv Oharan Lal): (a) Will the Minis-
ter of Home Affairs be pleased to state whether after 26th January, 1950
any High-Court Judges have been transferred from one High Court to another?

(b) What will be the principle on which such transfers will be made?

(c) Have any.rules been framed for such transfers?

The Minister of Home Aftairs and the States (S8ardar Patel): (a) None.

(b) and (c¢). Such transfers would be made only in the public interest.
Government do not. consider it necessary to frame any rules until an oceasion
arises.

Shrimati Durgabai: May 1 know if this question of transfer arises only in
the cnse of Judges other than the Chief Justice of a partisular State?

Sardar Patel: May arise, I do not know. The new Constitution provides
for the transfer of High Court Judges.

Shrimati Durgabai: May I know if and when the question of transfer
arises, it is only limited to the Judges of the High Court other than the Chief
Justice?

Sardar Patel: That is a matter of interpretation of the Constitution.

Shri Lakshmanan: May I know whether Judges in Part (b) States are
entitled to transfer to Part (a) States?

Mr. Deputy-Speakér: It is a matter of interpretation of the Constitution.
It is a hypothetical matter now.

_ Shr Kazmi: May I know whether the transfers are to be made just as
in other services, as a matter of routine or it will be only for special reasons
that transfers shall be made?

Sardar Patel: Transfers can be made only in public interests.

8hri Jagannath Mishra: Has Government adopted or prvoposes: to adopt
the policy of not allowing a resident. or a recruit. from the Bar within the
jurisdiction of the High Court to serve as a Judge or Chief Justice of that
High Court?

Mr. Deputy-Speaker: That does not arise,



WRITTEN ANSWERS TO QUESTIONS
DrvasioN -oF Asswrs oF PuvRiaB UNIVERSITY

¥956. -8hri .D. 8. Beth: Will the Minister of Education be pleased to
state.

{a) ‘whether the division of assets of $he University -of the United Punjab
-has been given effect to in all reapects;

(b) if the answer to part (a) above be in the negative, in what respects the
division has not been given effect to;

(c) whether all the diplomas and certificates of the students who appeared
in the examinations of the said University upto 1947 and before have been
received ;

(d) whether it is & fact that several Indian students ere vexed for their
certificates and are being asked for payment of more money; and

{e) ‘whether Government propose to set up a machinery to receive such
diplomas from the Pakistani University and to distribute the same .in Tndia?

The Minister of Bducation (Maulanas Azad): A statement in reply to the
above questions bas been laid on the Table.

STATEMENT

1. Punjab University of United Punjab was not partitioned and therefore the question
of division of assets does not ‘arise. The present East Punjab University is a new organisa-
tion instituted by legislation cf the East Punjab, now Punjab (I) Government.

2. Government have been receiving complaints from displaced persons that Punjab
University (P) imposed very difficult conditions and had prescribed exorbitant fees for the
issue of duplicate certificates to them. Even where these conditions were fulfilled, and
fees paid up, the certificates were either not issued or inordinately delayed. The Deputy
High Commissioner was asked to appreach the Punjab University authorities. He com-
municated that in spite of his best efforts he was not able to assist displaced persons on
uccount of the delaying tactics employed by that University and further that the University
had stopped entertaining applications on account of difficulties in submission of fees in the
absence of exchange rates between the two countries.

In view of this, the Government persuaded the Punjab University (I) to issue certificates
to the displaced persons on application on basis of record and collateral evidence that
could be collected in India.

Very recently the Deputy High Commissioner for India in Pakistan hus Communicated
that the Punjab University (P) have now offered to issue within 10 days certificates for
which fees had been received by them.

.
Pay oF PRABHAKAR TEACHERS

*m. Shri D. 8. Seth: Will the Minister of Education be pleased to
state:

(a) the scale of monthly pay allowed to teachers in Centrully administered
areas possessing the qualifications of Prabhaker in Hindi; and

(b) whether Government propose to consider the desirahility of a general
increment in pay of the teachers qualified in Hindi, to the extent allowed to
teachers of corresponding qualifications in English, in view of the raised status
of Hindi as the State language of the Republic of Indin?

(945)
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The Minister of Education (Maulana Azad): (a) A statement is laid on
the Tuble of the House. [See Appendiz V, annexure No. 30.]

(b) In pursuance of the recommendations of the Central Pay Commission
and in order to remove certain anomalies, the pay scales of many categories
of tenchers have been further revised in January 1950. The new scales as
shown in the Statement referred to in (a) above will also take effect from 1st
January 1947. The new scales are intended to remove the differential treat-
ment meted to Indian language teachers and prescribe scales of pay com-
mensurate with the qualifications in different jubjects and cutegories.

IsoLaTiOoN HospiTAL, DELHI

%984, 8hri R. Velayudhan: Will the Minister of Health be pleased
to state:

(a) the number of patients admitted in the Isolation Hospital at Delhi in
the year 1949;

(b) the number of deaths due to small pox in the same Hospital during the
same period;

(c) the number of Doctors in the Hospital; and

(d) the number of beds in the same Hospital?

The Minister of Health (Rajkumari Amrit Kaur): (a) 2,107.
(b) 128,

(¢) Two permanent.  Additional temporary staff is employed when reces-
sary during epidemics.

(d) 45. 1In times of emergency the number can be increased to 200 by
putting up sheds.

PoLIOE TRAINING INSTITUTIONS

*967. Shri 8. N. Das: (a) Will the Minister of Home Affairs be pleased
to stute the number of Police Training Institutions in the Centrally administered
areas?

(b) Have any changes been made in the courses of training after the
15th August, 1947? '

The Minister of Home Affairs and the States (Sardar Patel): (1) and (b).
There are no training institutions for officers in the centrally udministered areas
but us regards other ranks, information is being co'lected and will be laid on
the Tuble of the House in due course.

Cases oF CorrUPTION IN M.E.S. ForMATIONS IN DELHI CANTONMENT

*974. Shri D, 8. Seth: Will the Minister of Defence be pleased to state:

(a) the number of cases of corruption reported in the various M.E.S.
formations at Delhi Cantonment during 1949-50; and

(b) the number of cases out of those referred to in part (a) above wherein
personal searches were conducted departmentally and the number actually
proved guilty?
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The Minister of Defence (Sardar Baldev Singh): (a) Four.

(b) No personal searches were conducted departmentally. If by ‘‘personal
searches’’ departmental Courts of Enquiry are meant, then four such Courts
of Enquiry were held. As a result of these, in one case the person concerned
was dismissed from service, while in another the charges were not proved and
the individual concerned was transferred to another Station. The other twe
cases are still under investigation,

INTERNATIONAL CHILDREN’S EMERGENCY FUND

*978, 8hri R. Velayudhan: (a) Will the Minister of Health be pleased to
state whether the International Children’s Emergency Fund has allotted a
fump sum to India?

(b) 1f so, what is the amount?

(c) On what lines will this allotment be spent in India?

The Minister of Health (Rajfkumari Amrit Kaur): (a) to (c). A detailed

statement is placed on the Table of the House. [See Appendix V, annexure
No. 81.]

SoREDULED CASTES IN MINISTRY OF DEFENOB
109. Prof. Yashwant Rai: Will thc Minister of De!ence be pleased to

state:

(a) the number of scheduled caste in the Ministry of Defence in each
outegory of service;

(b) whether the number is not as reserved for scheduled castes: and

(o) what special steps Government propose to take to fill in the reserved
quota under the spirit of Article No. 835 of the New Constitution?

The Minister of Defence (Sardar Baldev Singh): (a) Gazetted Officer—],
Assistants—6, Lower Division Clerks—4.

(b) No.
(c) Attention is invited to the answer to part (b) of unstarred Question
No. 89 asked by the hon. Member on the 10th March 1950.

EDUCATIONAL SOHOLARSHIPS BY BHOPAL GOVERNMENT

110. Thakur, Lalsingh: Will the Minister of Education be pleased to state:

{(a) the number of students studying in different educational institutions
outside Bhopal to whom scholarship is granted by the Bhopal Government in
the current year; and

(b) the amount of scholarship granted to each?

The Minister of Education (Maulana Aszad): The information is being
oollected and will be furnished to the Member in due course.
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EpUucATIONAL INSTITUTIONS IN BHOPAL
111, Thakur Lalsingh: Will the Minister of Education be pleased to state:

(a) the names of private educational institutions (for males only) to which
Government aid is granted in the town of Bhopal;

(b) the number of students in each;

(c) the standard up to which each of these institutions imparts education;
and

(d) the amount of aid granted to each of these institutions?
The Minister of Education (Maulana Azad): The information is being
collected and will be furnished to the Member in due course.

CLASSIOAL SUBJEOTS IN BHOPAL SCHOOLS
1]2. Thakur Lalsingh: Will the Minister of Education be pleased to state:

(a) the names' of Government schools in the town of Bhopal in which
Arabic, Persian and Sanskrit (along with Theology) is taught;

(b) the number of teachers employed in these schools and how many stu-
(ents receive instruction in them;

(¢) the annual expenditure incurred in these schools; and

(d) the average amount spent on each student?

The Minister of Education (Maulana Azad): The information is  being
collected and will be furnished to the Member in due course.

MONETARY GRANTS BY BHOPAL TO EDUCATIONAL INSTITUTIONS IN INDIA

118. Thakur Lalsingh: Will the Minister of Education be pleased to state:

(a) the names of the educational institutions in India to which monetary
aid is given by the Bhopal State;

(b) the annual aid granted to each; and
(c) the criteria of granting this aid?

The Minlster of Education (Maulana Azad): The information is being
collected and will be furnished to the Member in due course.
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PARLIAMENTARY DEBATES
(PaRT IT--PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)

Monday, 20th March, 1950.

The House met at a Quarter to Eleven of the Clock

[Mzr. Derpury-SPEAKER in the Chair]

’

QUESTIONS AND ANSWERS
(See Part I)

11-40 A. M.

PAPERS LAID ON THE TABLE
RePorT OF THE REHABILITATION FINANCR ADMINISTRATION.

The Minister ot Finance (Dr. Matthai): Sir, T lay on the Table a copy
of the Report of the Rehabilitation Finance Administration for the half-year
ended the 31st December, 1949, in aecordance with sub-section (2) of Section
18 of the Rehabilitation Finance Administration Act, 1948. [See Appendix VI,
Annexure No. 17.]

GENERAL BUDGET—LIST OF DEMANDS—contd.

SECOND STAGE—Ccontd.
DeMaNDp No. 19—MiINisTRY oF COMMERCE

Mr. Deputy-Speaker: Motion is:

“That a sum nod exceeding Rs. 58,23,000 be granted to the President to defray the
charges which will come in course of payment during the year ending the 31st day of
March, 1951, in respect of ‘Ministry of Commerce’.”

DeManp No. 84—Porrs AND PIiLoTace

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs. 44,80,000 be granted to the President to defray the
charges which will ocome in course of payment during the year ending the 3lst day wuf#
March, 1851, in respect of ‘Ports and Pilotage’.”

Demarp No. 35.—LIGHTHOUSES AND LIGHTSHIPS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs. 11,22,000 be granted to the President to defray the
eharges which will come in course of payment during the year ending the 3lst day of
March, 1851, in respect of ‘Lighthouses and Lightships’.”

Damanp No. 60.—COMMERGIAL INTELLIGENCH AND STATISTICS
Mr. Depuiy-Speaksr: Motion is:
“That a sum nod exceeding Rs, 55,6U,000 be granted to the President to defray the

charges which will come in course of payment during the year ending the 3lst day of
March, IY6l, in respact of ‘Commercial Intelligence and Statistics’.”

(1833)
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Devaxp No. 62.—Joint Stock COMPANIES

Mr. Deputy-Speaker: Motion i

. .Lhat- e sam,. not. exceeding .Rp. 4,80,000 be (%:anted _to the President:to defray the
charges Which will come in course of paymeént during thé year ending the Jlst day of

March, 1951, in respect of ‘Joint-Stock Companies’.

= o J Soeah i :
I suppose the hon. Minister does not want to intervene at this slage.

The Minister of Commerce (Shri Neogy): No, Sir,

Shri Goenka (Madras): For a change I do not want to discuss or refer te
the acts of omission and .cominission of the offieesi ofi the Chief Controllers of
Export and Import. I understand that the whole office of the Chief Controller
of Imports is heing reorganised and I shall certainly wait until we know the
results of this reorganisation and I hope and trust that the complaints which
we have heard from all over the country will be eliminated after the reorgani-
sation of the Chief Controller’s office takes place. I am glad that the hon.
the Commerce Minister has after all decided to reorganise this office to see
that these complaints are eliminated. AR

AR O : ciihad sl

So far .ag;the poligy .of our import and. export. is concerned, I-am afraid we
are really lacking in any policy. Going into the history-of our. imparby and
_export. control,, I ﬁng that in the year 1946 we likeralised imports ,anffi.l when

_ we found in the year 1947. that this was Dot a_ successful policy, we, braught
‘about restrictions. Then again in 1948 when we found the ill effects of our
1947 policy, we again liberalised imporfs and when we found again in 1943
the ill effects of our 1948 liberalisation, we again brought about restrictions;
and 1n 1950, I understand, there is going to be a certain amount of liberalisation
again. I am not suggesting that we should not change our policy according
to the exigencies of the situation, but theré miist’be s#r-overall policy for the
next five years as to how ;\nugh_rpppqg e are prepared to spend on our imports
and what is the requiremeént of theé country ‘and what is the estimated amount
of our exports. I.may perhaps refer herel to” thé! policy of the Commerce
Department for the second half of the year 1949, which I, presumed; was
arrived at in consultation with the Cabinef. That policy, as 1 understand it,

“was' that, What you et frém §our exports you can expénd on® oyt inipdits, You
“san” aléo ‘expend £ 50 millions- being the releases from our Sterling-Balanges.
Then we can also expend what we can borrow from the World Bank. That
was the policy for the setond half 'of the year 1949.  Even after devaluation
this policy was allowed to continue. No change was made in that policy
following devaluation. This, I feel, should’ hardly be*¥hs policy. T haVe no
#me to discuss this p{ﬂiég“fin“(_lgtaﬂk,‘” bBut ""“I;%vdl_i;ld?%‘éy that our policyshould
“be'to impdrt fo the vilug of our exports, and if we -happen to impert mare,

we must be very careful about if.  We have been complaining for the last
severa) years that there.-have been mé proper statisties maintdained by the Gov-
ernment of India and particularly by the Commerce, Department; Ipmeed

not go into the question of what will happen when there are no’ sﬁai .f'stics

Lot

“available, T will cite ofi¢. example’ from the last Bidget. . The hop, the

Finance Minister and the hon. the Commerce Minister gave us an-indieation
that our adverse balance of trade was to the tune of Rs. 90 crores. Abhout
three montHs ldter, in" the Triport Ad¥isory’ C?)uﬁéﬁl‘t}g(e, hofi. 't e Comyperce
Minister gave us the figure of Rs. 140—50 crores. “Thér ™ finalky ‘T tmderétand
that duk adverse-balande foybthe year 1948:49 was 2149 croves ™« It is -4 Tnost
‘unsatisfactory staté. of affairs that the revised figures of the Government of
Indiv should be wrong to the tune of 125 per cent. There can be no excuse
for a state of affairs like that. Therée 1d 'the Bank of England, there is the
Reserve Bank, there are the great accountants of the Government of India,
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there is the great Finance Departmnt and there is the great Commetce De-
partment All these departments cannot tell me what the estimated ad\erse
balance is going to be. Rs. 90 crores becomes Rs. 214°9 crores. Agam,
the period April-September we had an adverse balance of Rs. 146°53 crores.
And_in October we had an adverse balance of 22°0 crores. It is true thpt in
December and January we had a small favourable balance of trade, but Ief ,us
not suffer from any complacenc;, on that account,, because we have{ seen blgI‘B
of -complacency in the Commerce Department There &re t“o wiain ;tems of
our imports, hundred crores worth: of, cotton and a like,, amount of lu,t,.e We
did not import any cotton or jute in this particular perlod 1f ‘we do “not
import--the main items of our raw matérials during o particular:period, then
it is Very easy to iy that we have had a favourable balance of trade.. Then,
again, the Yebruary figures Show that the-exports are already dwindling. Lhis
is the state of affairs, so-far -as our balance of trade position is concerned.
Thess are the figurés which -havé been -given to mé, but judging from .the
expeériénce of ldst year, ¥-am-not conviticed that-these figures are accurate.
I tie-figures-for: st vear were wrong-to the tune of 125 per cent. I do.nob
know whiit -the actual ﬁgures are" hke]y to bethis year.

ow, 2 coi‘ne to ano*ther adpect of ﬂle question, “and that is in regard“
the - lmport of " Tuxury” arhdes I do not krow the difference between - nbn-
essential aiticles' or Iu\ms articles” and essential articles: 1 think ‘they are
one and the same. 1In' any ease, they- are very vague terms. which may help
the Minister to counter arguments. 1 would like to refer to the statement
of the hon. the Finance Alinister in hig Budget speech in whieh-he +éiterated
what the hon. the Commerce Minister mentioned in this House some:{ima
back. What he said was that the countries. with whom we have eptered
info bilateral agreements insist” th’ttv a certdm pmpmtlon of theit fion“éssential
goods should also be allowed to be inporfed” into “ India; ‘&nd the 'géneral
- pression created by the hom. the Commerce Minister“and-the hon. the anfﬁce
" Minister wasg that it we have 1mported non-esséntinl goods, it was becslse
of the bilateral agreements we have entered into twith sonie countries, and' it
is because of those agreements wé have had to import about Y0 croves worth
© of non-esgential goodq or Tuxury goods. T have gone through the trade -agfie-
ments with other countries, cxrculated by the Commerce Depa) tment, a“d I
see that except for the country known as Czechoslovakia which has ins vsﬁed
that about £10,000 worth of non-essential articles should be allowed to ‘be
1mported into this country, out of a trade agreement worth Rs. 3 crores tlibre
is to other country which has stipulated such a condition. When 1 say réle-
vant period T’ Iefer to the perlod during Whld\ these luxury or non-essential
goods weré imported: There is he countn in the world except Czechoslovakia
that has insisted on the import into this country of non-essential goods. TEven
Czechoslovakia stipulated import of goods of the value of £10.000. ThllS]lS
not even cne-thouisandth part of our “total imports. This is the argument put
forward in support of the imporfation of these non-essential or luxury, zgoods.
It would have been enough for the hon. Minister for Commerce to say that
singe we put evervthing in the 0.G.L., non-essential articles were imported
and 1 would have no grievance. When you put everything in’ the O. G.L.,
vyou cannot imposé anv restrictions on the imports whether of Iu\ury or hon-
‘essential goods. But, this argument—that we had to do it in pursuance of
the bilateral agreements which we had entered into and in. prrsuance of
insistence by those countries—is one which is far from being -acctirate.

“{Thén, another.case was made out that these non-essential . artieles were
imported. as- & result of the recommendations of the Twentyfive-man ,.Com-
“~miftee- of the €ongress. Party which came -to- this! conclusion... This is far from
correct. T shall quote that particular portion of the recommendation of that
Commiltee. What the Committee recommended was this. ‘A careful control
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of exports and imports is essentisl. In the case of imports, besides capital
goods, consumer goods of utility like bicycles, typewriters, sewing machines,
should be encouraged’’. They never said that non-essential articles should be
imported. They certainly did not say that you should not only spend all your
balances, but you should import 80 million pounds worth stuff more and again
you must get another 50 million for further imports under the O.G.L. They
did not say anything of the sort. What they said was that articles of utility
should be imported. I have no grievance if these things are not said in support
of what has happened. I only say that that is not correct.

Then, again I was told—I say this on the authority of the Reserve Bank
of India—that before we entered into these bilateral agreements with foreign
ocountries, we had a favourable balance of trade to the extent of Rs. 10 crores,
and. after these biHateral agreements, our adverse balance of trade is Rs. 50
orores. I would like the hon. Minister for Commerce to allay the wrong im-

ression—probably it is & wrong impression on the minds of the people—that

is adverse balance is the result of these bilateral agreements. The hon.
Minister for Commerce indicated that it was not as a result of the bilateral
agreements. 1 would like him to tell us how it happened that the favourablo
balance of trade of Rs. 10 crores was converted into an adverse balance of
Ra. 50 crores after these bilateral agreements were entered into.

Shri Neogy: In which year was this favourable balance of trade?

8hri Goenka: Immediately before these bilateral agreements: I think in
14K

Now, 1 come to devaluation. Consequent upon devaluation ocertain thingse
have happened. As the House is fully aware, when this devaluation came in,
we insisted that & Devaluation Committee should be appointed by this House,
for the purpose of going into every aspect of the question as it affected this
country. What happened? The Committee practically was a still-born com-
mittee. It met for about an hour in the end of November and then it met
again on the 5th of December. Certain questions were raised in the Com-
mittee in regard to jute, etc. I shall refer to the proceedings. In the Devalu-
ation Committes, I mentioned certain aspects of the question in regard to
jute, tea and cotton, and the hon. Minister for Commerce agreed to have the
matter examined and circulate a note at the next meeting of the Committee.
It is now more than four months; not only was a meeting of the committee
not called, but the note which was prepared and given to the hon. Minister
for (Commerce, has not been taken notice of; and even if it had been taken
notica of, nothing is known of what has become of that. The fact is this.
Oertain aspects of the question were raised. You will appreciate, Sir, that
sfter devaluation, either we have to raise our prices by 44 per cent. or we

2 Noow have to export more goods to the extent of 44 per cent. to realise

" the same amount of foreign exchange. Here, 1 shall refer to the
speech of the hon. Minister for Finance. He says that in 1931 as a result of
the devaluation, the countries reduced their prices, but as a result of the
devaluation in 1949, the prices remained the same. This is what he says:

DT RRRIRN as far as America is concerned, resulted in the maintenance of the
original level of the prices. Dollar prices have remained steady since September 1948 on

the whole. The result is that sterling prices of industrisl commodities have gone up
almost to the extent of the devaluation.”

So far as the sterling area is concerned, prices have gone up. In the Dollar
area, prices have remained the same. What have we done? Hers is a ccuntry,
India which exports jute. Before the devaluation, the price of jute was Rs. 55

~
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here. On the basis of Rs. 55 the price in America was 17 dollars. Now, the
price in America remaing 17 dollars; but we sell at 13 dollars, not because
prices in America have gone down, but because we do not want to raise the prices.
In the Agricultural Committee meeting a serious proposition was put up that
we must not buy jute below a particular price. The hon. Minister for Com-
merce says that we must not sell above a particular rate. This is the only
country in the world where we buy at the highest price and sell at the lowest
price. I can prove to the satisfaction of this House that so far as jute is
concerned, while the price in Amerioa is 17 dollars, we are selling at 18 dollars,
not tc the consumers, but to the middlemen who run away with the four
dollars. This is & well known scandal which has been admitted even by the
President of the Indian Jute Mills Association. I can give the evidence cf
people who are interested in this particular trade and prove to your satisfaetion
that this money really does not go to the consumer. In any case, the Com-
merce Ministry decided that the price of jute should be raised by outting down
the production of jute, which they did in the ronth of July and thereaficr,
the price of jute went up to Rs. 60 and then it has come down to Rs. 05.
If this price was quite good before the devaluation,—at that price the Com-
merce Ministry did not think that jute will be replaced by some other article—
what is the reason that we should sell jute at the same price after devaluation?
No doubt, they have levied a duty of Rs. 270, which accounts for about 15
per cent. Five per cent. has been given to the middleman; I do not grudge
that. What about the other 24 per cent? The said 24 per cent. should go
%o the millowners or to the producers or to the Exchequer by way of export
duty. While the prices of all commodities have gone up in the sterling area,
as the hon. Minister for Finance has said, what is the reason that we in India
ghould not raise these prices?

Again, the same is the case with tea. I can give facts and figures to prove
that tea -meets with the same fate. So also is the ocase of cotton.

Can you give me some time more, 8ir?
Mr. Deputy-Speaker: The hon. Member has already taken twenty minutes.

Shrl Goenka: I am very sorry I cannot go into more details. All I would
say is that 1 do want an explanation from the hon. Minister for Commerce
88 to why a meeting of the Devaluation Committee was not called when pointe
directly affecting the foreign exchange position of the country and the proﬁt
end loss position of the Government were raised in the Devaluation Cgmmttbeo.
although it was promised that a meeting would be called; as to who is respon-
sible for this careless delay in calling & meeting of the Committee which would
have discussed these matters and convinoed the hon. Minister for Commerce
or the hon. Minister for Finance, or the Minister could have convinced the
Committee, that there was no case either for an enhanced export duty or for
removing the ceiling on prices. We would have decided one of these two
things. Here is 8 case where the Ministry does not bother about the House
at uﬂ. Many things they decide upon in spite of the wishes of the House.
8 fait uccompli is produced before us and we are told, ‘‘take it or leave it.””
This House has no option. That is the state of affairs. I have absolutely
no grievance against the Finance or the Commerce Minister individually. Bu$
the way in which they treat this House and the Members who are elected to
the Committees is far from satisfactory. Although at first I did not waut to
mention this matter, I decided to open my heary in this matter of the way
in which we are treated by the executive.

ghri T. T. Krishnamachari (Madras): May I ask what our time table is?

Mr. Deputy-8peaker: The Demands for this Ministry will be put to vote a$
4 p.M. and the Ciscussion oy the Demands of the Finance Ministry will be
begun at 4 p.M. We may sit till 6 of the clock if necessary and finish it.
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“'Spri T. T. Krishnamachari: * T think that even ‘Cabinet’ can be discussed
under the Demands for the :Finance Ministry, the time probably would be
very short. . .

_Mr. Deputy-Bpeaker: Unfortunately, the Finance Minister was ‘responsible
for not introduchig the new system this year.

_The Minister of Finance (Dr, Matthal): What exactly is the suggestioa,
8ir? It is not individual responsibility. ‘ ‘

- Mr, Deputy-Speaker: It is not individusl responsibility. Up to 3lst ‘March
we-are following the old practice. We have to pass the Finance Bill by that
time and the entire Budget day after tomorrow. Therefore discussion has to
be limited if a sufficient number of Demands have to be discussed. '

" ghri Kamath (Madhya Pradesh): May [ ask why the Flouse was not con<
sulted before it was decided .toipersis‘t in the old Api'_iloﬁ'ce?

Mr, Depuiy—&puker: The House is not-.genera.llfy consulted. in these
matters.

8hri Sidhva (Madhys Pradesh): Commerce and Finance have close coneern
for setting-up a balanced economy in the country and it is upon thesé two the
welfare and etonomy of the nation depénd. The standard of life of® the coin-
mon man also depends upon the wealth of the country. We have wealth in
sbumdance—both natural and material—both are hidden. Unless  that hidden
and concealed wealth is brought out, urnless the rich minerals which we have
in nbundance are surveyed by the geologists at a very early date and unless
the material wealth which people have earned during the prosperous tites is
brought out to the surface and free movemnent of that wealth is estublished, I
déubt whether there will be real happiness despite all the efforts of the
Finance and Commerce Ministers in this country. Therefore these two
Ministers play & very important part in the cconomy of the country. I am
sure that, instead of confinirig to his duties connected with import and export
and shipping which are of course very.importaut, the Commerce Minister could
revise his policy to such an extent as to bring about an innovation by looking
intd-what is wrong with our wealth hiding itself and what- steps: shéuld be
taken fo bring it oub and establish free movement of it.

_-4s far as the Departments of Import and Export in the Commerce Ministry
are concerned, in the early stages there was scandal about them. Corruption
was so rampant and their working was so wretched and rotten that the people
were #o disgusted with them that they would have preferred to have those two
Departments wound up. But T am glad that during the last year therc hes
been dome improvement both in the import control and export control. I
must congratulate the hon. Minister for taking personal pains to bring abou$
this improvement. If he maintains this improvement he " will be getting
encomiums from the people hereafter. He hus started to move in the right
djrection and if he goes ahead he will get the fullest support of this Housa.
This dees not mean that corruption has absolutely disdppeared. It cannob
bs absolutely removed fromn the entire Department. = = -

" Babu Ramndrayan Singh (Biher): Why?
".8hri Bidhva: It is known to you very well. Of course corruption has to
be totally .removed. As I said I am glad that there is.improvement in the

Pposition.

As regards the disposal of applications thete hes been also improvement. X
must dongratulate the Minister upon this improvement, .hut I soust tell him
that it is not in all cases that there has been improvemett. " Disposgls also
réq'uire a little more attention. People who come for licericet™ shaouid ““not ‘Cboj
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asked to wait indefinitely. Let them be told either “Yes’ or ‘No’ early enough.=!(
Why should they be made to wait for months and then ftold tha$ the ma.tter
is under consideration. This practice leads to suspicion which is ‘sometimes
real and sometimes false. I submit that the hon. Minister should issue orders
directinig that as far as the disposal of applications are concerned there should
be 10 -delay. - Sometimes the delay is justifiable and sometfimes iy is intentional.:
This ‘sort of thing brings down the reputation of the Government. It'is very .
negessary ’oherefore that the disposals should ‘be very quick. I have communi-
cated to the Minister instances of thesé delays. T will now give: -an finstance .
of this kind which came to my notice recently. There was a case where one
party was tavoured against the other and -t created suspicion in the ‘minds
of the people that there was corruption. A Bombay merchant applied for a permit -
for export of ground-nut oil cakés and he was told- that  no such :permit
would be given to the Dollar area. -Immediately another merchant was: given
a ‘licenes for 2,000 tons and on this he earned nearly Rs. 2,00,000 as profit.
When the first merchant made enquiry of the Export Advisor in Bombay
he was not given any straight reply as to why it was not given fto. him
but tp another merchant. I do not know whether this was done as-
favour, -and if so, done by whom. 1 want to know why he was, not, glven aA_
straight answer whether export was allowable. or nog.
I . 5
* Now. coming to the adverse ba‘ance I find that the situation hag improved.
In 1948-49 it was bad. November,' December and January were'good ‘months."
Now we are on the proper path and I am sure our adverse balance WO‘uld ’?e"
soon changing into a favourable balance, if vigilant eye is Lept B

P \.:

I now come to exports. esides export of tea, manganese, mica and 3ute
which are wanted by foreign counfues, I would hke to know what. efforts have
been made to popularise other articles of ours in tmelgn countrles ‘and” thus
facilitate their export. We have Trade Commisgioners in targe number 113 foreign’
countries. ¥rom the book which the hon: Minister has presented to ug I fmd-
that we have our Trads Commissioners in~ 81 countries. & has given us
an exhaustive list of the placeés 'where thére are 'show roomis. But what '
is the'net result of all this? The hon. Minister sald that the manufaetm;es’ of
refugees are also exhibited as products ot cottage industries.  To - what:
extént have they been popularised? I want to know the figures.  We have
got highly paid Trade Commissioners but théy have no zeal or patriotic feeling!';
Sothe persons witli busineéss knowledge should be sent as Trade Commissioners
snd they will be able to see that our goods are popularised. TUnder bilaterat
agreements other countries are anxious and insist that we should take ceriaip
artlcles of theirs if we want certain other articles .of theirs. Why do we not
msxst on other countries that they should purchase the cottage products of.
opr - cottage industries if they w ant certain. other’ articles from' this country?
Our Trade Lomrmssmners should not. remaan content with the exhﬂnts in theu-t
show ‘rooms but they shoul d make earnest efforts to populamse the 0ods and .
créate a demand for them.. It is only stated here that. they dre domg their
best but it does not state What has. been ﬁhe Acxport those artlcles Barrmg.
the _major commaodities, for ‘which there has llways been a demand for’ seve),al,v
years, nothmfr seems to have been done to 'create ’m market for our other ooodq

Thig mornxng At question time I raised the matter of the duty on pepper.
Ths hon. Minister in his reply stated thé amount of toss ‘which” would have
been sustained if the duty had not been changed. I am mot against the experh
of pepper. With due deference to the hon. Minister may I submit that they
have npt given proper thought to this matter;, Within one week they hs,d
changed. the original, duty ab the ingtance ‘of some, speculators. who, represented.
to them that they 'had: made forward contracts and, if . Governmegnt did no

ch,enoe %wu d_e,e;smn they mo,uld suffer a,nd @;xport Vvoulg, fﬂl}e We h,a.%e to-see
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whether our export is going to be affected. The export prices have gone up
and we would have benefited to the extent of one and a half crore of rupees
in duty. My feeling is that some people come to you, people who are in-
terested in the trade. The hon. Commerce Minister suid that an adjournment
motion was sought to be moved and that some Members also came.to him.
I do not know anything about it. He should take a dispassionate view. Once
they have taken a decision let it work for a monih or two and see whether
our exports fall or increase. If the exports decreased I would give him my
support in any measure he wants to adopt. I am afraid in this matter our
Ministers have played into the hands of speculators. I have a high regard for
the integrity and honesty of our Ministers and there can be no question about
it. But they are led away sometimes by others’ statements that our exports
will be affected. I am convinced that in this matter the speculators have
benefited by the innocence of the Ministers.

It was stated by the hon. Minister this morning that Indonesia has devalued
her currency but Indonesia will not be in a position to export her pepper for an-
other three years. It takes five years for the pepper crop. During the civil war
the pepper crop of the Netherlands Indies had been devastated and so it will
take them another three years to grow any pepper. Devaluation has nothing
to do with it, because there is wuothing available to export. If anything, ib
will ba 8 very little quantity. Hence it is that there has been a demand for
pepper from India.

Sir, I wish you allowed me a little more time.

The wealth of the country depends on the Corumerce and Finance Minis-
tries. 1 do not think I would be doing any justice to the country and the
nation if I do not have at least half an hour to bring to notice of the Govern-
ment certain matters relating to these departments. 1 do not want to en-
croach upon the time of the other hon. Members. :

I give the hon. Minister credit for the Commitiee on State Trading and
the Fiscal Commission. These are important bodies and we are keenly
awaiting their reports. I am thankful to the hon. Minister for fulfilling his
promise. The Fiscal Commission, if its report is favourable, will revolutionise
our finance. You, Bir, are one of the members of the Commission and we
expect from you a report which will be really beneficial and change the
whole economy of our country.

Before I sit down I would like to touch on Marine Engineering, for which
there is a ocollege in Bombay and another at Calcutta. There are only 25
students there. Large numbers of students have applied for admission but
there was no rcom for admission. They should expand these colleges. There
is very great necessity for Marine Engineering and our boys are willing to go
in for that course. Shipping is one of the principal factors in our foreign
trade I hope Government will allot a little more money for this purpose:
it is absolutely necessary. So far as Indian tonnage is concerned it has been
increased but due to shortage of trade our ships are without cargo. I would
request the Government to see that our food and other materials are brought
in Indian ships and see that the ships in the possession of Indian companies
do not suffer for want of cargo.

In conclusion I hope the Commerce and Finance Ministers will consider
their whole policy dé novo and not follow the old British policy. Let them
study the eommercial practices of other countries and revolutionise their own
policies. Then let them place before the House what they have achieved.

8hri Joachim Alva (Bombay): Sir, I want to bring $o your notice one im-
portant fact. Personally I am not interested as I am not & speaker on the
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tist. What I am concerned with is that we are discussing very vital subjects
like commeroe and finance and Members have taken great pains to study the
subjacts. They should therefore he given more time to speak. We are grate-
ful to you, Bir: I know we get more latitude from you. When you are in
the Chair we are quite comfortable: I am saying this without meaning any

reflection . . .

Mr. Deputy-Speaker: The hon. Member has already taken away this much
‘time

8hri Joachim Alva: Such vital subjects require ai least half an hour for
each Member. They have poured the -midnight oil and have & mass of
material.

Mr. Deputy-Speaker: When the Finance Bill is taken up for consideration
many of these matters can be referred to then. The House has three op-
portunities for discussion—the General Discussion on the Budget, the Cut
Motions relating to the Ministries and lastly the Finance Bill.

Shri Munavalll (Borubay): I take this opportunity to speak on the position
of ?cdwrsc balance of trade, upon which some hon. Members have already
spoken.

8hri Raj Bahadur (Rajasthan): It has not been adverse for the last four or
five months.

Shri Munavalli: T will come to that: plesse have some patience. If we
take into consideration the various circumstances, we will come to know tha#$
this adverse balance was the corollary of our trade which piled up our sterling
tbalances, during the war. During wur there was inflation and consequently
pricus shot up very high.  Our exports could fetch more and more and ao-
cumulated the Sterling Balances, in the account of the United Kingdom. Bub
naturally these are to be paid to us, by means of imports. 8o, when there
was liboralisation in  import licensing, naturally the pent up needs cf the
country could be satisfied and imports were cosequently on a very large scale.
It is true that whon we imported under the Open General Licences, we import-
ed not only essential goods but also unessential ones. There is one factor
that has to be remembered, namely, that the foodgrains cost us very much and
we had to import foodgrains to the extent of 2:75 million tons. But it is not
only in 1948 and 1049 that we imported foodgraing: we have been importing
foodgrains since long, after the separation of Burma. If we look to the
figures of imports of 1989 we will find that we have imported foodgrains to the
tune of 2°24 million tons. We have also exported some of the foodgrains.
Deducting the foodgrains that we have exported, the net import of foodgrains
is to the tune of 1'75 million tons in 1989. Bo, there was no other go bub
to import foodgrains in order to see that the people in India were properly fed.
But it can be said that it was not a very wise policy, and that is why the food
programme, a8 now enunciated, has been taken up in right earnestness.

If we look to the figures of imports during the first half of 1949 there is an
sverage of Rs. 60 crores per month, whereas our exports averaged to the tune
of Ra. 85 crores per month. That is why we had an adverse halance of trade
and it caused & great threat to the economy of the country. Thanks to 0.G.L,
XVT which came as a great hope, now our adverse balance of trade has hzen
turned into a favourable balance of trade. It was remarked by my hon. friend
Mr. Goenka that we shall have to curtail imports to such an extent that thev
should be only to the extent of the earnings of our exports. But I do not think
that by the adoption of this sort of policy, we will be in any way the gainer,
because we have got to develop our industries which need capital goods and
the industries that already exist need raw material. Further, consumer
that are not produced in our country also are quite essential and need be im-
ported. Under these circumstances it will not be worth while to say that our
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imports should be only to the extent of owr earnings by exports. We shall
bave to utilise the Sterling Balances, rclessed to the extent of fifty millions,
for the purpose of our imports.  This fact has also been mentioned in the
book circulated to us, and I think that this policy of the Government needs
to be Supported by this House. There is no doubt that we shall have to im-

prove our export position.  But there are certain difficulties which we have
to take note of.  After partition we have lost mueh of the area which tsed
to supply us with cotton and jute. We have necessarily to import cotton.

~ 8hri Neogy: And jute.

Shri Munavalli: And jute. But we know that it is very difficult to import
from Pakistan on account of its present behaviour. We used to import
17.00,000 bales, both from Pakistan and from other foreign countries. Instead
of ‘depending upon Pakistan we shall have to see that we grow 1more cotton
as well as jute iri. order to be self-sufficient.” This fact may atiect our Grow
Move Food campaign.  But somehow or other we shall have to adjust it, be-
canse fo rely sinply on the Grow More Food campaign at the cost of other
things like cotton and jute will be of 1o use and will not be in the interests of
the country. Moreover, we shall have to see that our country produces more
and more so that there will be enough:geods not only for consummtion in our
own counfry but also a large surplus, which we can export to other countries.
Simply curtailing imports will be of no use. We shall have. to imnport goods
that ave required for cur needs and for the needs of our industries.  In follow-
ing' this policy we must try to see what arve the requirements and the needs of
our country, so that instead of importing anything according to the whims of
the applicants, we import only such goods that are required and are quite
e:s‘sqpéi’al for the benefit of the country. I think that this policy has been
adopted, -and on account of the able management, we find that the new trends
in favour of our balance of trade have come into existence.

"My friend Mr. Sidhva stated much about the Import Licence Department
and ‘hétsiid that there was a great scandal. ete.  But we must also try to
realife whether the public, especially the trading class, behaves in a proper
maiiner in’ this respect. Those persons who apply for import licences have
beeh so demoraliséd on account of the high profits they got during the war, that
by ‘some hook or crook they want to have their applications sanctioned.- If
the Deépartment is to be blamed to n certain extent, part of the blame equally
goes ¥0 the public and to the trading class as well.  Those of us who are
clamouring so much about the scandal and corruption of Government Depart-
rhents miist see that the public also is educated and their moral standard brought
to a higher level. Tt is only then that corruption will be rooted out. Tf we
attapk’ the authorities only it will be a one-sided eriticism and there will be ne
Liope of remmoving this corruption.

Sari Alagesan (Madras): The headaches and troubles. of the. hon. Finance
Minister, in my opinjon, flow more as a direct result of the deeds and misdeeds
of the hon. Commerce Alinister than anything else.  Though one would expeet
that: the grip on the commercial policy of the Government ought to be steadier
and firmer than it has so far been. one is sorry to find that the policy which
guides the commercial destinies of our country has so far been a vascillating and
weak one. Let us take the export poliex which is now not one of control bub
promotion.  Previous speakers referved with satisfaction to the small favour-
able :balance .of trade that we have been having in the past few months. Well,-
it. hasryet to De seen whether the volume. of exports which has increased has
really, meant a gain-iu terms of the. dollar after devaluation. = Only then can
we really feel patisfled over ib:. : - .

1
s
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Q‘N&w;"fhe policy is to export ‘'more and import less. Ope of the major
items of our export is groundnuts. Let us examine how this srticle hus beep
dealt with recently. A target is fixed for the export of groundnuts, but one
Btate strangely enough. decides against it and bans the export of groundnuts.
It has no power to dp so, it is not entitled to do so, yeu the Central Gayern-
ment, in order to save its face, has to impose a temporary all-Indin ban on the
export. of groundnuts, and then they begin exmmining the question. Well,
affer examining the question, they perbaps tried to cajole and ceax that State
Government into allowing the export of groundnuts, but the State Glevernment
was udamant and bad its own way. So, the Ceniral Government, again in
order .to save it face, has now made the prohibition of the export of ground-
nuts 4 permanent.one. . I do rot know how much of the quota has been export-
and how wuch of the target fixed for export has been uchieved, There are
other States like Hyderabad and Madras which are interested in the expori of
groundnuts.  Were those Governments consulted? If so, we do not know
what their opinin was. It would be fair in the interssts of at least thoee
Btutes that the export of groundnuts is allowed. Export should be sllowed
from . those States and ap exception cau be mude in the case of the Btates
whica. sy not Jike. to export: groundnuts. e '

* Again, ‘pepper has béen very much discussed:’ It has beéen confused with
papér by an enthusiast of Hindi und what not. * The price of pepper hag sho¥
up sinc’ a long time.  Pepper prices have jumped ‘by four to five hundred pet
cent. Pepper is one of the dietary articles in Madras and the rise in its price—
now I think it is sbout Rs. 15 or 18 per viss there—has caused great. hardship.
Ak 'everi the poorer sections consume this article. there has bésn a ''#ridab
clamou: for lowering the prices. 1 do not know how it can be done. But 1
knsw the reasons for the temptation to raise the prices. Thé “setiptativh? is
80 great beeause black pepper is a very good earner of dollars, of gold, and ‘se-
if we fnil to export it in sufficient quantity we may to that extent lose -oun:
doltar earnings.  Even so, the position in: the ‘country ‘has to be taken iutor
consideration, the wishes of the consurhers have to be taken into consideration:
and something should be done to lower the price of pepper. Even if- it s
nédessary to ban its ewport, I should say that the Uoverriment should take:
such a step. : .

Then, let me come o imports.  The policy here has been very defectiva.
My friend, Mr. Guenka, said that he does not find any policy, that therp shauld
bé a Jong-range policy which should not be changed every now and “therm: I
know the answer of the hun. Commerce Minister to that. His cpinicn s that
this' cannot bé done on a long-range basis; even in Fnglund it ‘s so, he saya..
We can decide it ‘only for a six-monthly period. - Well, T agree, but then when-
is the policy for the six-monthly period decided? 1s it decided before the end of-
the ‘previous six months or is it decidéd in the middle or perhaps the latter half -
of the effective six-monthly period? '

. Avother unowaly in this import policy is this. In certnin cames upplications
are. invited even before deciding the policy—it Is sometliing like putting the,
oprt before the horsc.  You should decide the policy and then start inviting
the upplications. At present cxactly the opposite course is being followed.’
As a result, what bappens is this.  After inviting applications you find tha$"
you do not want to import certain iternx and so you ban its import.  People
who have mnade the applieations are in the hope that they will be given permité’
for imports but they do not get them. o
~ Bhri Neogy: 1s thc hon. Member quite sure ahout his facts?

8hri Alagesan: Therefare, T would: urge on tho Commeroe Minister to deside
the policy well in advance of the six-monthly period for which permits

a
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Another defect is want of co-ordination between the Ministry of Commerce
und the Ministry of Industry and Supply and other Ministries. One instance
I shall cite. It is in the matter of import of small power diesel cil engines.
You know very well that in Madras there has been famine for a number of years
-consecutively now and in the non-delta areas the agriculturists very much
depend upon these engines for irrigation. Suddenly the import of these engines
wes stopped causing a very great hardship to the agriculturists there. One
would expect that this matter being very intimately connected with the Depart-
ment of Agriculture, their adviee should have been taken, but one finds that
it wae not done The Industry and Supply Ministry somehow thought that
these engines are manufactured in sufficient numbers in the country and thab
they aro sufficient to meet the needs of the country—which is not a fact. So,
they acked the Ministry of Commerce to ban their import. Well. the matter
was taken up by the Madras Government with the Centre and the Central
Agriculture Ministry stated that they were not aware of the matter and that
they could not imagine how there can be enough of these engines nanufactured
in the country. BSo, the Agriculture Ministry referred the matter to the
Industry and Supply Ministry who then woke up and promised to remove the

ban. Now it has been removed und I hope the flow of these engines will be
greater hereafter.

Shri Neogy: Does it indicate lack of coordination between the Industry and
Bupply and Commerce Ministries?

Shri Alagesan: Yes, Sir. The Ministry of Agriculture also is involved nere.
If thers had been proper coordination, this costly mistake could have been
avoided and the agriculturists of Madras could have been spared & great deal of
bardship. The hon. Minister will find. if he goes through the files, that the
Madras Government actually wrote that this ban on .import of small power oil
-engines, i.c., below 26 H.P. affected their Grow More Food Campaign. That
is sufficient reason for me to say that there is want of coordination at present
between the various Ministries.

8hri Neogy: We act on the advice of the Industry and SBupply Ministry and
yet vou say that there is no coordination. It is a strange piece of logic!

Shri Alagesan: Again, I would like to say with regard to the import policy
-that while in practice it is to encourage the actual users, in practice it is
putting them to great trouble.  There are a number of licensing authorities.
There are so meany lists and there is confusion between these lists. I would
urge that there should be a more rational re-distribution of the licensing autho-
rities and the various lists should be revised. This will lead to a smoother
working and will give greater effect to the policy we adopt. T would only quote
ope example in support of my statement. Take paints which are ready for
retail sale—they can be licensed by the Tmport Trade Controllers at the ports,
but if they are purchased in hulk, it should be done by the Chief Controller of
‘Imports in Delhi. Precision measurement tools like gauges are licenced by
the Deputy Chief Controller at Caleutta, whereas instruments, apparatus and
appliances are licensed by the Chief Controller of Imports in Delhi. This kind
of arrangement leads to great difficnlty.  The educational institutions, ete.,
who are the actual users get confused us to the particular lists under which these
ftems fall. They do not know which authority to approach. All this hard-
ship, inconvenience and delay can be easily avoided if there is a more rational
re-gistribution of the licensing authorities and the various lists.

Shri Alexdnder (Travancore-Cochin): It is a matter of great satisfaction
that our export drive is gaining momentum and strength. Our Commerce
Minister deserves to be congratulated for the untiring emergy which he has
.bestowed to this matter. I do not want to discuss the general export-impor§
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policy. I wazt only to siress some specifio pointe with regard to Travancore-
Cochin and the rest of Malabar, particularly in reference to the trade in ooir,
copra, pepper, fish etc. The coconut tree—Kalpakavrikhsham ss it is oalled—
is the Kamadhenu of our place. There are few people in Kerala who do not
derive any direct or indirect benefit from it. This tree is the chief source of
our exports, which are coir, copra and coconut oil. The sbbs and tides of the
coir and the othir industries affect even the basic structure of the economie
life of our State. The coir industry, in its various stages, employs wmore thun
five lakhg of people, and any fall in export is bound to cause unemployment
among them. If you examine the statistics, you find that the export of coir
goods has gone down very much since the year 1947. Although there wus a
favourable rise before two or three months ago, the position has deteriorated
since then. I will give the figures to the House. The total export of un-
manufactured coir in 1947 was 621 tons; in 1948 it went down to 849 tons;
in 1949 it wag 480 tons. The export of manufactured zoir products in 1947
was 1 crore and 60 lakh tons; in 1948 it was 97 lakh tons and in 1949 it was

86 lakh tons. The value in 1947 was Re. 6 crores and in 1949 it was only
Rs. 43 crores.

In the matter of coir yarn, however, there seems to be an increase in export,
The nther manufactured goods have deteriorated very much. I ask the hon.
Minister: ‘hus his Ministry taken note of these facts and jone into the causes
of this fall? [ again ask: is there any plan for stepping up these exports,
which are dollar earning exports? The export to America has gone down.
It is admitted on all hands that the damp-resisting quality of coir yarn makes
its use very popular in rope manufacture and other things which are required
in wur. This may be the reason for the increase in the export of coir yarn.
But in the case of other manufactured articles, the fall in export 158 said to
be due to the exporters not conforming to any stendard. The Lon. the-
Commerce Minister muy say that it is up to the States concerned to impose
such standards as they like. But to encourage these exports which have great
potentialities of bringing ug dollars and sterling, Government should take very
early steps to lay down the standards to which the exports should conform. I
would even go a step furtber and say that that warehouse systam and State
trading should be adopted in regard to this item, as we vannot afford to lose
our foreign :narkets, because of some unscrupulous exporters. Figures go to
show that exports to ccuntries other than the U.K., America and Australia have
increased, whizch meang that there is scope for a market in those countries. I
would ask the hon. the Commerce Minister whether the Trade Comunissioners
stationed in those areas have any direotions to exploit the possibilities of
advancing our exports to the countries where they represent India. Corsider-
ing the magnitude and the importance of these exports particularly from the
point of view of Malabar, I would request the hon. MMmister to bestow more
attention on this important aspect of our foreign trade.

Next. I come t» copra and coconut oil. Last year—if I remember aright—
the Travancore-Cochin ILogislature adopted a resolution unanimously that it
viewed with concern the negotiations that were being carried on for the impors
of copra from Ceylon. It may be that India is deficit in coconut oil. But,.
I ask, was the interested Government consulted before action was taken? The
arbitrary ‘nanner in which these things are dealt with will only cause concern
to the States. Again, before imposing the export duty on pepper the States
affected should have been consulted.

One other matter which I want to bring to the notice of the House is the
export trade in tish. The whole of the coastal areas of our place practically
lives upon these fish exports. Prawn is one of the main items of export and
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‘India we would see that there is a very great fall in the exports of fish,” As
again Rs. 8} croreg worth of fish exported in 1947, we exported only Rs, 1}
crores worth of fish in 1948. 1 have tabled a questmn in éonnection w1th
export of prawns. Again our traders abroad feel considerable dlfﬁculty in trans-
terring money home, beca.u% Baiks do not cash Bills of Lading on account.of
the “prevailing insecurity. I would request the hon. the Commerce Minister
to go into the details of the prawn_ éxport and do his best to help these poor
traders, Already the Comununists are trying to take advantage of the prevail-
ing dissatisfaction in the coastal areas. We should do everything possible to
gee that they are not allowed to exploit the situation.

"The House then adjowrned. for Lunch till Half Past Two of the Clock.
The House reassembled dfter” Dunch at Half Past Two of the Clock'

[Mr. Drepury-SpEAKER in the Chair]

Shri T. N. Singh (Uttar Pradesh): I have been, being a new Member and also
not being conversant with the intricaecies of figureg -and commerce, trying: te
understand to the best of my capacity the figures given by the Department as
also the various statements by the Finance KIilliSter. I have also tried to find
out whether there is any definite poliey behind all that has heen happening
in the Commerce Departmenu I hear that the policy is to conserve .pur
Sterling Balances and that is the guiding factor in all onr dealings rela,‘rmo to
‘the export and import. Tt is said that, we must import less and export as muoh
as we can. Perhaps that is’a sound policy, but what have we been mtually
doing? We are told that food is an important thing for the lives of many
wmillions and so wn mmust import food materials. Then our industrieg mu,st go
on and «we must also import raw mateéridls or semi-manufacturad materials. and
so we import them. Then we are told that because of the bilateral, aﬂreements
we have to 1mport lurury goods. Also, because for various reasons, we are
more or less a vety international- mmdeﬂ people, so. we must 1mport arxouq
things. Then there is inflation and ’rhe dread of inflation hag enc oumged us
_to get more imports because we want to eon’orol it. This is what we haye heen
domrf _PBut all of a sudder. .we reahzed in March 1949 last that we have been
"unTlmC* down our giﬂTmb Balahces and that we must stop the 0.6.1..

do not know what moxﬁves have actuat&d the yariens deeisions of the

Depm tment. 1 do want that from now on & definite policy should be Tmd down
“in regard to tlns matter. Tt will-not. be bad if we' concentrate on the old poles
_.of the, Congress,: that -we shall be 100 per.cent. Swadeshi. 1 do not, know, why
- that - great Urmmple which brought us. Swaraj. should. be .abandoned ovelmg};lt?
It may satisfy our vanitvto appear-ag international figures or nations,. but. why
should we not revert to that policy? Why should we sacrifice nationalism and
T Swadeshism? Tt is said that inflation i& a ‘great’ dréa& and that' we must try

antr(ﬂ it and that without curbiig mﬂahon sour dcomomy © willt not! be' ‘n
order But 1 whng t3 knmv what s’ the real way ‘of -tontr olhng inflathiod.*In-
“flation’ oceurs only “wher too miuch' monky is” eha‘zmg after  téo few  eoods.
“Fherefare what is actuallv - néeded is moreased prddncmon and’ vot tinkering
with the export and impdrt poliov or 1mportmg certain things at a pér‘txénhr
time ih large gquantifes.’ Probably” it w®ill be wrong o tackle this ‘question
from the Commerce Department’s point-‘6f '¥iew:

(*ommn tq the details, T would urge on the Houge to look into the White

'Paper on ‘rhe Budget (P.ﬁ*r A) m Mnch 1t fiS stated that 21 per cent. of our
imports ate due to food mifterialy 6 shyet

“Broadly, industrial goods and foodgrains amounted to 80 per cent. of the imports
n many of them of an essential character like powdered and condensed

L3

and consumer goods,
-milk, iruits, spices, etc., accounted for the remaining 20 per cent. of imports.
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Why was this allowed at all? These things affect only an infinitesimal part
of our people. Millions in' the villages are noti accustomed to powdered milk,
fruits ete. They are almost a luxury to them. I take it that this statemént
is correct. I want to know why we should have such a hotich- poteh policy whers
we do not khow what w¢ have to import.

Then T will refer {¢ some other imports. T calculated the figures for the
period Jaly 1948 to June 1949 and I find that out of the vcmous iinports two
crores’ acCOUHted for liquor, and glassware and earthénwares acecounted for
6% . crores. mmxla,xlv some provisions and other thlrrgq azsounted for 93 crores.
These are not food articles. All these could certainly have beeti restricted and
brought under, control. It is often said that the tourist traffic will be affected
if we do mot import sufficient quantxtles of lquOr T wonder whether we have
-earned sufficient money from the tmvellers that come from abroad

Then T want to ]_xnow how we are going to tackle this iraport emnd export
question so as to réally benefit our économy. That should be the eriterion for
whatever we do in this matter. Our problem is to increase production. Our
main problem, it is also said, is to control inflation. From these two angles
again I see that the age-old policy of ours viz., Swadeshi— is the cnlv solution.
" without that T doubt verv much whether we shall be able to do amthmcr rea]lv
good for our country.

Therefore, T urge that we should revert to that pelicy. I do ..ot see any reason
‘why we shonld not enceurage our village industries. After all, in our large
scale industries only about 25 lakhs of peaple are employed. Will this really
solve our problem? It we want to increase our production, the only way to
do it is to spread’ it over our enlire. population.. We are. not so. rich or .pros-
perous that- we can afford to have our 300 million people half employed, or not
emploved .at- all. We, cannot afford to do that. Tt is only the rich and . the
prosperous who can afford not, to work. = We cannot afford o have this miich
-of .idleness, Iethqrgv or unemploxment Can we then really afford to hive
all these imports? T ask. ' Why have we stopped or postponed a” ‘few “crores
worth of hydro-electric midchinkries so urgently needeéd for expansion of villaige
industries and instead imported powdered milk, ete.? Unless our in.porte and
exports are so canalised or so managed that our production.in. the-wvillages in-
creases, our whole attempt to increase production would be futile and against the
interests of the nation. That is why I urge the Commerce Minister and the
Governmentto consider this suggestion of mine. = Probably:I mray be considered
old-fashioned for urging the country to revert to Swadeshi. "Let us abandon
this craze for going in for big machmerv I am not against 15, but let us fea
the présert postpond it.’ Fet us ouly get those things thut will help in gfarting
village ittddstries arid make our irdustries broadbased As T said, T may be
considered old-fashioned for urging this, but I am sure that if one gn es his
thoughts to this -question seriously, probably he will -agree: with - me.

Before I finish, T would like to refer to one matter.. I find that. betrween
Julv 1948 and Jung 1949 we have 1mported about Rs. 10 crores worbh of clot
and that we have also expoxted duting the same period about Rs. 18 crores, Worth
of cloth. T do nct krow why we s'hculd be spending foreign exchange on. the
import of cloth. T think that this matter of cloth import and e}\port reqmres
some considerable thinking over.

I do nob wint to take up any more time of the Hbousge

Shri Jhunjhunwala (Bihar)i The eeonomiec and financial- positiorn of our
~eountry mich depends uport the fraport-and lexport policy’ which we' enunciate
and much more on the way it is administered. I .do not think it necestnry to
-dilate- on what has been:done in;the past: Bygyyhody . knows that.our -<export
and import policy, in theory, is that we should export more and more, and should
import more and more capital goods and less and less consumer goods, so that
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we can incresse production in our own country and meet the demands of our
people by cur own production. But in actual practice, we find that in the past
not only essential goods but also goods which are useless nnd without which we
can very well do, have been imported at very great cost, inasmuch as it has
resulted in frittering away most of our Sterling balances. As I said, the policy
as enunciated is not followed in practice. Since 1946 up till now capital goods
which are stated to be under heavy machinery, have been imported to the tune
of Rs. 240 crores, but if I look at the production figures, T find that most of our
big industries are suffering for want of capital goods. Under the heuding
‘heavy capitul goods' so many items are given which it is very difficult to' dis-
criminate as to what particular machinery is required for what particular

urpose. It is very essential that our Commerce Ministry, before issuing any
icences, should find out which particular machinery should be given priority.
The whole question is of priority. As I said, Rs. 240 crores worth of capital
goods have heen imported, but nothing is known about the form in which these
goods have been imported and how far they have resulted in production of
essential goods. It is often said that our policy is to import only the essential
goods and to help production in our own country, but the Commerce Ministry
realises what it hag done only after the goods have been imported. For in-
stance, last year soda ash was imported in considerable quantities; glass
materials were imported ip considerable quantities, but it was only after the
industries concerned made representationg that the Commerce Ministry realised
that the industries had suflered because of its import policy. What I want to-
urge on the Commerce Ministry is that it should keep on examining each case
from time to time carefully and find oub what ite effect is likely to be upon
particular industries and upon our overall plan of production.

The other day the question was put to the hon. the Commerce Minister as to
what was the effect of the bilaterial agreements on our balgnce of trade position.
and his reply was that it was very difficult to know.

8hri Neogy: It is nil. It has no effect on our balance of trade at all. If my
hon. friend wants the figures, I am afraid I will have to lay on the Table of the:
House a statement giving the figures. Tt is a long thing,

8hri Jhunjhunwala: But when the question wes put, he said that it was.
difficult to know,

Shri Neogy: I am wondering whether my hon. friend has followed the trade
agreements. Has he read the trade agreements?

Shri Jhunjhunwala: I have read the trade agreements. I have discugsed
the trade agreemente with the hon. Minister, and I have pointed oup to him
many defects in those trade agreements.

8hrl Tyagi (Uttar Pradesh): Which have not been removed.

8hri Jhunjhunwsla: What I was going to point out ig this. You said at that
time that to a very great extent it was not possible for you to say. I say, you-
did not realise ot that time, when you were importing such things, without
which we could do and our Sterling balances are being frittered away.

8hri B. Das (Orissa): Please address the Chair.

Mr. Deputy-8peaker: Does not matter; I will accept everything.

Shri Jbunjhunwala: When Mr. Goenka pointed out to you that, you said

that so many consumer goods, luxury goods, were being imported beceuse of
bilsteral agreer:nte............

Bhri Neogy: I rever said that. When did T say that?
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8hri Jhunjhunwals: He rightly pointed out that it is only £10,000 worth

Shri Weogy: 1 never #aid that, My hon. friend persists in misrepresenting
me.

_Bhr Jhunjhunwala: I have not got the copy of the answer given by the hon.
Minister and as such shall stop here. What I want to say is this. The
Commerce Ministry do not keep statistics and are not adive to the things
that they are doing. It is only after s thing happens thap they examine it and
say thay such and such fmport has got an adverse effect on our export or im-
port poiicy. Mr. Goepnke said that you should bave a five-year plan, I say
that it is not possible, under the present circumstances, to have a cut and
dried five-year plan. You have to see from day to day as to how our import
snd export policy affects our trade here, affects our production here and you
kave to go on changing from time to time if necessary with the permission of
the Houso, or with the permission of the Cabinet or by taking the responsibility
wpon yourself. You should not go on doing s thing and after a thing happens,
come and say, ‘"we have done this according to a particular policy, and it has
resulted in this.”” It is no good consoling oneself by ascribing one’s act
to something which by remaining vigilant one could have rectified. This part
of my argument has tuken a longer time because of interruption from the hon.
Commerce Minister. [ did not want to dilate upon it so much.

Then, as my hon. friend, Mr. Goenlks, pointed out,—I wanted to say much
on this point—we do not understand why we are exporting goods at o lower
price. Before the devaluation, the price of jute was Rs. 55. At vresent, on
the basig after devaluation, it works out to Rs. 71.

"Mty BDbputy-Speaker: The hon. Member has got only two or three minutes
more. I do not think there is sny point in repeating what another hcn. Member
hag said. If there is any new point, the hon. Member will address himself to
that.

Shri Jhunfhunwala: ‘All right, Sir. I shall say a word about tea. We are
producing about four million pounds of tea. This is being sold at Rs. 1-8-0
‘per pound. The price at which it is quoted in other countries is Rs. 2:4:0.
If we take this article alone, we could get 31 crores of Rupees more. I do not
‘know why we should continue the Indo-British Agreement and <hy we should
not negotiate for the sale of tes to other countries at higher prices.

" Shrl Tysgl: Tea has been eold to His Majesty’s Government.

Shyt Thunfbunwale: So I sm pointing out that we are suffering so much loss
‘beoduse of the action of the past' Government and our present Government is
‘algo continving in tha same foob steps to sell our shings at & cheaper rate. The
result is, we are losing 86 much in jute and Tes as has been pointed out and so
also in other articles.

One pointi which T wanted to partioularly impress upon the Commerce
Ministry is this. They should have a co-ordinated plan as to the mnaterinls tha
we want to import and the materials which we should not import. My sub-
miksion is that we should not import such materials without which we can casily
carry on. As for instance, in the present list for which import licence is being
jesued, we find so many things: toileb brushes, watches, printing papers,
cigarette, photographio instruments etic. If we exclude these things. T co not
shink we would be losing anything; on the other hand, I think we can gain
much. In order that we could build up our economy on a proper jooting, we
must reatrict our imports to a very great extent, we must adopt austerity
‘messures and we must educate our people to use our own materials even at some
inconvenience und at & higher cost. It is only when we stop the import of
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foreign articles that our people will become used to indigenous articles though they
may be inferior in quality.. It is only when we begin to use these articles, thad
the quality of these articles will also improve.

Mr. Deputy-8peaker: The hon. Member has taken much time already.

S8hri Jhunfhunwala: One minute more and I have finished.

Our import and export policy has created a sort of a monopoly in the hands
of a few. It is not, I should say, the fault of the Ministry. In granting
permits, new-comers who may be bona fide traders have been excluded. It may
be said that 10 per cent. is being allotted for them. As against that, there
is the criticism that even out of this 10 per cent., the people who obtain
licences, sell the licences in the market, and resort to all sorts of undesirable
methods. I must say it is not the fault of the applicants. The Commerce
Ministry should devise ways and means to issue permits to such persons who
are bona fide traders and who should not be put out of employment. Because
of their policy. There is already unemployment in the country. If we go
on restricting imports and exports licences, the result would be a moncpoly in
the hands of a few who were doing business in the past and new people will
have no chance,

Shri Bharatl (Madras): If the achievements of the hon. Minister for
Commerce are to be judged by reference to the present balance of trade position,
I think he richly deserves the congratulations of the House. I am very glad
to find that India's favourable balance of trade reached a new peak of 17.54
crores in February 1950, according to the provisional figures of India's ses-
borne trade. When the figures for January were published which were 10.84
crores 88 favouraole balance which showed & decline of nearly 5§ crores, because
the December figure wag 15-14 crores, many Membera doubted that the level
may not he maintained. I was very glad that a favourable balance which
started in November at 9.96 reached 15.14 crores in December, 10-84 crores
3P M in January, and in February, 17.54 crores. My only hope and wish

* 7 ig that this favourable balance of trade should not only be maintained
but consolidated.

I want to refer {0 only one article in connection with the import policy, that
is with reference to bicycles. Open General Licence XI was stopped in May
1949 and with that the import of cycles was also stopped. Subsequently, how-
ever, to those dealers whc had opened Letters of Credit, licences were givem
under what is known as O.G.L. Concession scheme, There are dealers who,
‘without any irrevocable Letters of Credit, were dealing with the United Kingdom
and getting supplies under what is known as payment against D.P. terms.
When all this was represented to Government in June, the Commerce Ministry
issued a notification under which it was stated that licences will be issued to
all irm commitments, whether I..C. or D.P. for a number of commodities in-
cluding cycles. I do not know what has happened since then. But I am told
that a number of persons have submitted their applications for import of cycles
and that eo far nothing has been done.

In this connection, T would like the hon. Minister to remembher certain
facts. The requirements of the country, according to the report of the Firsh
Tarifi Board presided over by Sir R, K. Shanmukham Chettv were 6.00,000 for
a vear. Then she Second Tariff Board under the presidentship of 8hri G. L.
Mehta somehow redueed this estimate to nearly 8.50,000 for 1949.50 and then
incrensed it annually by 25,000. I feel inclined to think, that the Second Tariff
Board was under the influence of some vested interests. Whatever it be,
whereaq the First Tarif Board estimated the requirements as 6.00.000 per
vear, the Second Tariffi Board has thought it fit to reduce the estimate to
8.50.000.
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8hri Neogy: We were the concerned with Undivided India.

Shri Bharati: 1 am aware of that. Even then, the reduction can only be
%o the axtent of 25 per cent. Then they stated that it musy be increased at the
@ate of 25,000 annually. I am prepared to aocept these figures of the Second
report.

We have indigenous manufacture of bicycles here, What is the position
with regard to this? It is interesting to note that the nnnual production of
indigenous nrticle is ot a3 much as it wag expected.

Shri T. T. Krishnamachari: It is 70,000.

Shri Bharati: The estimate of indigenous production for 1947 was 40,000
by the Hind Cycle Company and 25,000 by the Hindustan Cycle Compsny,
But the actual production was only 85,481 or 89 per cent. of the estimate by the
former and only 7,993 or 32 per cent. by the latter. The estimuted figure for
1948 was 60,000 by the Hind Cycle Company and 85,000 by the Hindustan
Cycle Cotupany, but the actunl production was only 80,068 oy the former nnd
68,217 by the latter. The reduction in the total number from the estimated
figure of 40,000 in the case of the Hind Cycle Company ig from 35,481 to
80,000. Tha same was the case with the Hindustan Cycle Company whose
estimate wus 25,000 for 1947 whereas the actual production was cnly 7,983.
The total production in 1947 was thus only 48,424 and in 1943 34,275. For
the surrent year the figures of production are 72.000 as 8hri T. T. Lrishunmechuri
mentioned just now. When you find that the production figures are lower
than the requirement figures, T would like to know what rteps the Government
have taken to fill up the gap.

This norning, Shri Goenka referred to the 25 Member-Committee of the
Congress. It is very interesting to find that the Committee have taken special
care to mention that the bicycles must be one of the essential cominodities
the import of which ought to be encouraged. In Puragraph 20, they say,
*“that careful control of imports is essential, and the impory of essentials like
bioycles should be encouraged. Therefore, I need not impress upon the Minister
she need for this form of vehicles. Cycles are essential in our country. I have
given these figures only to show that there ig a real need for importing oycles
in our country.

I am not one of these who want the bicycles to be imported for all times.
We must encourage the indigenous industry. But that does not certainly
mean that there should be a dearth of this article in the country and people
who need it very much should be put to great difficulties, The present
position, I am told is, that there is practically no stock of cycles ‘n the markes.
In the Madras State there are only about 1,500 cycles with the dealers. As
there is no import of cycles from May, except in the case of dealers who have
bad letters of credit, there is actual shortage. T find that the price of cycles
hus gone up very much. On the 4th May, 1949, the price of BSA was Rs. 190
and on the 10th Feb. 1950 it rose to Rs. 285; the price of Hercules rose from
Rs. 175 to Rs. 265; the price of Phillips rose from Rs. 160 to Rs. 250; the price
of Norman rose from Rs, 155 to Rs. 215; the price of James rose from Rs. 150
0 Re. 270. Even at these prices cycles are not available, I, therefors, think
that allocation of exchange is very essential for thiy article. I agree we mus$
conserve foreign excnauge. But these cycles are very necessory. 1 am one
of thase who feel that foreign exchange must be conserved. I congratulate
the Miuister for saving foreign exchange. But as T eaid this article is very
essential for the ordinary man. In Delhi particularly, I have reen cycles
earrving three or four persons and T find even milkmen :arrving milkpots to
distant places on bicveler. T hope I have impressed upon tbengmn. Minister
the need for this eswential article. Tt is no doubt a questior of yriorities.
This article, in my view must be given fairlv high priority in the allocation of
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foreign exchange. I find that a licence hag been given for the import of musical
instruments snd tcys and similar articles to which Mr. Jhunjhunwala just
refgn'ed. 1 feel that cycles should have priority over musical instruments
and toys............

_8hri T, T, Krishnamachari: We want music!

8hri Bharati: If my friend Mr. Krishnamachari is musically inclined I
have no quarrel with him., Let us have musical instruments to plesse Mr.
Krishnamachari and I will also enjoy the music. Put to avoid this shortage
in cycles I request the Commerce Minister to consider this suggestion. I am
not suggesting that licences should be given to particular individuals. The
Government have a definite policy as to whom the licences shculd be given.
It should be given to well established traders in the line und a certsin percen-
tage may also b> given to newcomers. I request that early decision may be
taken to fill this gap between local production and the actual requirements of
the country. There are certain compsanies being floated and they may come
juto being m time. I am not pleading that the import should be of the same
quantity for all years to come. The position should be watched and impord
progressively reduced in proportion to the increase in indigenous produetion,
I hope the hon. Minister will look into this question carefully and give high
priority to the import of cycles.

8hri Barman (West Bengal): I come from a distriot which distriot for
district contributes the most to the economic wealth of India so fur as balance
of paymenis is concerned. It is in that connection that I have had some oc-
casions to come into contact with the department and the hon. Minister. I
shall be failing in my duty if I did not pay a word of tribute to the d=partment,
at least to the few officers at the top with whom I had oceasion to come into
contact. Though I am not a planter nor owning any shares worth considera-
tion; still coming as I do from a district which produces a large quantity of
tea, T hnd to come into contact with the Ministry. T may say that whereas
formerly pcople thought that Delhi was situated on the Olympian heights and
approachable only to big business, I had the honour to represent the case of
the small growers before the Ministry. Though the Ministry was faced with
a difficult task, bhecause there were recommendations from influential quarters
against the small growers, yet I must pay & tribute to the hon. Minister and his
department for the fact that the case of the small growers was very tympa-
thetically considered.

It is the tea industry more than any other that brings money frcm outside
to India. Tormerly it was in British bands, beginning from the plantation
stage, its storage, testing and shipping and also on the sale side it was slmost
entirely ir. the hunls of foreigmers. Though Tndis produces 50 per cent. of
the world’s tea, the market is at Mincing Lane, London. This defect was
realised by our national Government and they have been trying to do what-
ever is possible to bring this industry, which is India’s wealth, into Indian
hands and management. For that purpose the Central Tea_Boara' WRS 8ap-
pointed by this House and T hope in the very near future Indians will acquire
influence in the industry. There are certhin difficulties in the way. ngcml
training is necessary, and it is known to the department. T lLope the Ministry
will expedite matters so that as soon Bs possible we may be masters of our

house,

ould like to drow the attention of the House to a few things. A few
ndin was faced with a difficult position so far as halance of pay-
d. The root of the trouble was the high level of priees.
commodities could not compete fn the international
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market and our exports were dwindling day by day. Fortunately in one
respect, though not in others, devaluation came and this department in certain
respects got the advantage of it and it has been doing whatever is possible.
Bub there was another factor which was working against the interests of our
country’s export trade namely, speculative business. This will be evident
from the questions asked on the floor of this House and they still contivue
to be asked. Though the growers grow the commodity they get much less of
the price at which it is marked abroad. Though the middleman must get
hiz legitiniate share it is the hoarders and speculators all along who are playing
havoc with the economic life. By some fortuitous circumstance these people
have hoarded soma money during wartime. There is large capital at the hands
of a few and they are playing havoo with the economic life. It is for the
Commerce Ministry primarily to deal with this matter. As much of thess
people’s profits as possible should come to the pub<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>